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LOK SABHA DEBATES

LOK SABHA

Wednesday, July 25, 1984|Sravana 3,
1906 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. DEPUTY SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Mandal Commission Report

+
SHRI UTTAM RATHOD :
SHRI RAM VILAS PASWAN :

43,

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No, 2905 on l4th
March, 1984 regarding recommendations
of the Mandal Commission and state :

(a) whether the Mandal Commission
report has been considered by Govern-
ment ;
if so, its recommendations ; and

(b)

by when Government will imple-
ment them ?

(c)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) to(c)
The Mandal Commission has prepared a

list of 3,743 communities. On the one
hand it has brought into the list a num-
ber of communities/classes who do not

Aa

2

really qualify to be declared as backward,
and on the other, it has left out seme
communities/classes which are clearly re-
cognised as being socially and educatio-
nally backward. It has therefore been
decided to elicit public opinion on the
list of Backward Classes recommended by
the Mandal Commission. In view of the
above it is not possible to indicate a pre-
cise date by which the recommendations
will be implemented.

SHRI UTTAM RATHOD : Sir, itis
most unfortunate that though the Mandal
Commission had submitted its Report in
December 1930, it was taken up for dis-
cussion in this House after exactly one
year and four months. In the first dis-
cussion and debate the Hon. Home Minis-
ter assured that ‘we are implementing’.
In the second debate he had gone back-
ward and he had said that the so-called
criteria that were used were not perfect
and they had enlisted certain communities
which are not backward and they had also
deleted such commuaities which are really
backward, but which have not been in-
cluded. So, I want to know from the
Government if it is really prepared to im-
plement any of the backward classes Com-
missions’ reports because earlier the
Kakakalelkar Commission’s Reports was -
also given a go-by and even this Report
is likely to be treated in the same way.
It is more than four years and the same
thing is again happening because the Go-
vernment is going back day by day. What
is this criterion ? Is it an objective
criterion 7 May 1 know from the
hon, Minister if he treats this criterion,
*‘taking public opinion* about the Com-
mission, as a scientific criterion indicator ?

SHRI P. VENKATASUBBAIAR :
Sir, I must allay the misapprehznsions of
the hon. Member. There has been no
deliberate avoidance of this Mandal
Commissic a Report at any time, If you
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go through the events chronologically and
the action that has been taken,.....

PROF. MADHU
This is a natural delay,

DANDAVATE :

SHRI P. VENKATASUBBAIAH *
...it goes to show that the government is
very much sincere and conscious of the
fact that the Mandal Commissions recom-
mendations wherever applicable should be
applied.

Sir, the first report was laid on the
Table of the House on 30482 together
with the Action Taken memorandum, On
the views of all the State Governments
invited on 14.4,1982 it took time for the
States to reply. Even now States like
Maharashtra and Gujarat have only given
tentative views.

Sir, the discussion in the Lok Sabha
‘ook place on 11.8.82- and 19.8.83 and it
was also discussed in the Chief Ministers’
Conference on 4 41984, the reason being
that in several of the States, they have
got their own criteria, they have been
adopting that and also they are giving
whatever possible asistance to be given to
these backward classes,

Sir, the Committee of Secretaries has
been set up on 8.4.83, The Committee of
Secretaries have also gone into the matter
and a Cabinet Sub-Committee has been
set up on 26.10 83. Now it is being for-
mulated and since the various State Go-
vernments have been adopting various
criteria wherein there have been some
inconsistencies so far as States’ criteria of
backward classes and the Mandal Com-
mission’s reccommendations are concerned.
we thought that it should be better to eli-
cit public opiniod and get their views on
this matter. So, there has been no deli-
beiate delay,

SHRI UTTAM RATHOD : 1 do not

think there is any necessity of taking the
opinion of the State Governments,

“The President shall appoint and take
a decision”, That is the wordings in

~

JULY 25 .1984

Oral Answers

Article 340 How is it that the Govern-
ment is asking the State Governments ?
Is it not a fact that on several occasions
we have not taken the consensus of all the
States ? We have gone ahead with our
view, How is it that on this particular
issue we are not trying to implement it ?
If you do not want certain communit'es
to be included, do not do it. If you
want to add certain communities, add it.
Secondly, there is a general observation
or recommendation in the Mandal Com-
mission’s Report that ex-criminal tribes
and nomadic tribes should be given the
status of Scheduled Tribes. Scheduled
Tribes and Scheduled Castes, amendment
Bills have been introduced on two occa-
sions in 1967, Subsequently also it was
referred to the Parliamentary Select Com-
mittee, Unfortunately, before it was dis-
cussed, the Parliament, dissolved. Why
do you not do that much ? It will give
solace to those who are really down-trod-
den,

SHRI P. VENKATASUBBAIAH: 1
have already submitted to the House that
there are certain inconsistencies In some
States the segments of backwards classes
are considerable, like Karnataka, Andhra
Pradesh and Tamil Nadu Several steps
have been taken and majority of these
people have been covered.

There are certain inconsistencies. For
instance, take the case of Andhra Pra-
desh. According to the Mandal Com-
mission's Report, Dumra Poojara, Bado
Poojara have been treated as other back-
ward class. But they have been listed as
Scheduled Castes and Scheduled Tribes
in Andhra Pradesh list So, these are
the factors which have to be gone into
very carefully, and the Chief Ministers’
opinion had been elicited. Some state
Governments have appointed their own
backward class Commission. For ins-
tance, Andhra Pradesh has appointed
backward class Commission of their own

We have obtained comments from the
various State Gove nments Taking the
totality of the circumstances, we thought
that the time has come when we have to
place it before the public for their opi-

nion.
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All these facts have been taken into
considcration.

SHRI M. SATYANARAYAN RAO:
The hon, Minister has just now said that
Maadal Cownission has submitied report
which has included about 43 castes in it,
I would like to know from Andhra Pra-
desh which are the castes which areinclu-
ded in the backward class list, 1 have
learnt that Kamas and Reddies and Brah-
mans are als includzd as backward, Is it
a fact ?

SHRI P. VENKATASUBBAIAH : It
is a fact that in some cases Rajputs and
Kayasthas have been inclufed as back-
ward community, Perhaps my hon. friend
will not be far from incorrect when he
says that this might also be there,

PROF. MADHU DANDAVATE :
Mandal Commissien Report was submit-
ted to the Government in 1980 It was
la'd on the table of the House in 1982,
In 1984 to-day the announceme it is being
made that we are sending it to elicit pub-
lic opinion. I do not know, for four
years whether it was in circulation for
private opinion and now you are sending
it for public opinion. The only plea that
you have made while replying to the first
question by Shri Rathod is that there are
a number of castes and communities which
according to some scctions are not pro-
perly included and some are excluded.
You would like this particular issue to be
reviewed. But 1 would like to ask the
hon. Minister —is it not a fact that taking
these complications into account, the
Mandal Commission in their recommen-
dations have already made a built-in pro-
vision to have a periodical review of all
those castes and communities which are
already included in the backward Com-
mission so that if aberrations are
there, they can be corrected and if
some more are to be added, they
can also be added., So, the built-in
provision being there, is it not a fact it is
only an apparent pica that you are making
fer your delay ? You have said that this
Is not deliberate delay,

I take it that 4 years’ delay on your
part is a natural gelay. Probably, you

SRAVANA 3, 1906 (SAKA)
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are in the habit of doing the things at
such a pace that things are allowed to lie
in cold storage for 4 years, Now only a
few months are left for the general elec-
tions to take place, if they are held in
right time. I am afraid this Parliament
i. ¢ Lok Sabha will be dissolved and pro-
bably up to the next Lok Sabha, this re-
port will not come up at all for imple-
mentation, .

And, therefore, will you assure us that
before the dissolution of this Lok Sabha,
before holding the forthcoming elections,
you will just work up all these difficulties
and take note of the fact that there is
room for periodical review in the report
itself and therefore without worrying
about the so called aberrations you would
go ahead with the implementation of the
report of the Mandal Commission ?

SHRI P. VENKATASUBBAIAH : 1
may inform the hon. Member that even
the report of the Mandal Commission is
not a unanimous'report, I am not men-
tioning it for argument sake. Even with-
in Commission, there was a dissent note
so far as the Mandal Commission report
is concerned, Apart from that, every
State Government have their own criteria
and th.y have appointed their own back-
ward Classes Commission,

On the part of th: Government, we are
very anxious. If we are not very anxious,
we would not have convened the Chief
Ministers’ Conference and elicited all
those things, it would not have gone to
the Cabinet Secretary’'s Committee. All
these things would not have taken
place,

If the hon, Member wants to make
political capital out of, I am not responsi-
ble, So far as we are concerned we have
been doing it,

PROF. MADHU DANDAVATE : We
talk about Punjab and Kashmir. Is that
also political capital ?

SHRI P, VENKATASUBBAIAH :
The hon. Member has got the habit of

»
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being carried away by his own rhetoric.
I am not going to answer that, He can-
not impute any motive on the Govern-
ment’s sincere intention,

PROF, MADHU DANDAVATE :
Alleging “*political motivation®, is it not
rhetoric ? ~ Interruprions.) Are you satis-
fied with the reply—leave aside us ?  You
express your pleasure or displeasure,

Y UFT JAT JIEX C HEFE
AEIZT, WS FHITT FT FIHATA WY
ar F § 7o § fafwsw sz oax
feq nT qIFIT F TAT3T T @A § FTAT
g fooaz #graT aga aga wixwm d fF
#IT agal € AAT,4Y 571 2q1 AN g E H
G 7 98 TN a7 fear fF ag 4.
A F fooE & ey W I @ ¢
9% q17 394 Fg1 fr ew geg Afaa
1T RE I fErsar sgrfa o
#faqe ga-wwdr @A a1 @
o9 394 3g g fzar§ & g
ama #1 afeqs wfama q@EI F
fag 2w o @ 31 W) wga ¥ war
fF §xad saifaw & a1y ¥ ¥z naq-
Hzg F gow-nan Fgefaar § 1 usay
# w9 ug fradma g w1 3a%
F73 FuT wr2fear g vy &1 Afew
79t AR 19T & fF qew sdmw
#Y fRqie #1 qva+9 geq ®7 ¥ ¥y
afafast % fradem ¥ 8, F+hg afa-
fas & fra awg aaw g T fea
aim & fag g, arfe 1 gafag 39 aF
9T PTFWT F T wraEr Ag §)
#ET FHITA F WX 7 & uyrge
fenr @1 IWEY UgigEHT useyfy &1
AT 9T AT —T 397 §77 9%
goAl fiaiZ 2 € gy qivax

@ ¥ Ffar frwrd regmgm
faE &Y grodliiz §37 ) ST fF Ao
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wy fead A wgr @, T WY A
geq ¥ fagara & A¥T g IOV HY '
gur F 6 FAr AEw Al A1
fd =Y 39§37 & wA-wF H
groefiiiE fwgr SrQaT o

weqy WEYET @ §0FT A A §,
N I qgy fear g

st TN wag aeq ;& SEAr
wigar § fr #01 €9 9T7 & F74-61
% Iga1 any fear g

geaer pRizm . fafaeer @iga g@
&1 AT GIRAIT |

SHRI P. VENKATASUBBAIAH : Sir,
1 have already said that it is being referred
for eliciting public opinion. More than
that I am not in a position to say any-
thing,

PROF. MADHU DANDAVATE : Will
they appoint another commission to study
the recommendations of the Mandal
Commission ?

wY un faea qEaw . "Ege
wged, ¥ 3T & wrarg g § wmigEr
g g 5 w93 38 9 g8 &1
wagy fear ¥

frafrds gu & 99 ag W
fafqezz g, @ IgIA & R ¥ q91F
frar a1 | A9 AF JAE FY SfEy —
AR TAF q@d § T IR
Fgrar 1t is under my active conside-
ration, 7Y WY §F & gBF uT— gfeed
sdTaT 1 1 wawa gar g7
T2l F3r 91— aga I& | A7 I
day ¥ @iz wa 3 5g @ § fF qfes-
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Wi & frr 3 1 o fopd A
u% fadw q1q ag § fe qea &dmma
WTYT AT A1, Y GaS & @
fuqié grfasr &<& agt 9v s &
0, a7 ma Fa1 ofsaw AdfraT
FOr ? gurA weAY oY agr 48 g §
ag fgrgear & g5 wfama &l &
NFT-HI FT JIF & | AT A1 A
TEF SEAHETT ¥ gy FfAT ar
fez ga A N NfSiEA T &7,
WH-AIT FT AGH 7 fqE a1 =1
HTAT 9T, I8 "WIF HIfF3 ar s
#fad | gafad & gwre & FgAr

SHRI RAM PYARE PANIKA : This
is not parliamentary ; T object to that.

SHRI VIRDHI CHANDER JAIN:
He must withdraw it.

(Interruptions)

st TR faara qrEaE ;. WE-HIET
CECNERICEAR Al

ut EwWadl AwA QA : WT
Tgt # F:3 §, g wed a1in fex
®IT HIA |

s} T faeva qraEw ;& IR
¥ 9T 939 QAT 9TEAT § - 9IFR
IV T T6 FAT HIAT @GN, dT IH
wqr gfsesw.andfags sraw fwar &
1 frg gvg &1 ofsas mafaas
wH FW a1 | §, fogw Tx are)
% w1 qfsaw sfras waw faar ?

SHRI P, VENK/_\TASUBBAIAH: Sir,
1 have already enumerated various steps
which we have taken. I have explained

SRAVANA 3, 1906 (SAKA)
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the whole matter...(/nter:uptions.) There
is no point in hon. Member’s holding out
any threat. We can also meet his threat
politically, We are not apologetic, We
have done everything for the upliftment
of backsard classes, We are not afraid
of any threat.

(Interruptions)

MR. SPEAKER : Whatever he had to
say he has said, What more can I do ?

(Interruptions)

sit T fa=rg qrEEw @ UST 5T
FI7Y A 9N JIF A F THEY AT
%7 faar & &7 wio aa1 afsws -
fag 1aw $zar IRy &1 #aks,
gy w3w, fagie 3 zasy A F7
fear &, gwre & a4« fear gan
2, omq ¥ ofsas adfaas s
FIAT 9T & 7~

st dto €to fag: wura HAY o

gt gz F SAd A HEIA
fruz w3 fear 2......

st T fastg o1@EA 4 9 &
el fear—ag ww Afafes

Wi q7 ?

MR. SPEAKER : What can I do
about it ? What do you expect from me ?

Rl gra yEr-r aasr faar

» T faerta qrEE @ WA AT
dd gs & ) feew S ® TR
#q7 fwar ?

.. (cmEET) .

SHRI RAM VILAS PASWAN': The,
Government should say either ‘yes’ or ‘no’
faga wre grel § g9TA weAr S q

wad faa s fear ? ’
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st Wt Ao Fag : FAA T A
s 1T H FG AEY ®EATE ? %
AT g FAGAT f’BQE E‘T T4qar a |

ot 1w faea qrEEw ;o SI9T T
arT g7 Nfgaie § feswga s@@rn
(3T L qifgqr¥z &1 &99
Fa1 sz f&q aar ?

MR. SPEAKER : 1cannot do any-
thing about it

SHRI C. T. DHANDAPANI : What
for are they going to elicit public opinion?
Let him say that.

SHRI P. VENKATASUBBAIAH : I
will tell you why we are cliciting public
opinion...(Interruptions) 1 am replying to
him. -

The problem is that the Commission
evolved some criteria but did not stick up
to that while preparing the list, This
was because when the criteria were evol-
ved...(Interruptions)

SHRI P. VENKATASUBBAIAH :
Please listen to me.

»

(Interruptions)

SHRI C. T, DHANDAPANI : How
long they are going to take to elicit public
opinian. Let them say it, It is the report
of the - Central Government, You have
to do it.

pe - (Interruptions)
i oy,

ot 7w famw qrEwA ;. TR A
% wgia Far fear g wmw fedz gz

JULY 25, 1984
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fﬁ:z fuﬁ ...

wegw wgEm ¢ & zad AT AW
axar g :

st wqer fag: wro ar fede
T R & afsr feazw w1 fawe
Far fagar ? .. (sgawa) |

g wEYEY : QAT W19 3 &Y
W NTH AT W@ A qF Fav
& gT FT Q) ... (@ANA) .,

(Interruptions)

sit Tiw fawre awwaa g fafa-
T 7 aifaqine 1 381 gwug faar,
giw fafaeeT q aq1 -+ @&

SHRI C. T. DHANDAPANI:@ Let
the Governiment say ‘Yes' or ‘No’. I am
putting a question to you. You are mot
answering it,

PROF, MADHU DANDAVATE: 1
have one submission to make, Their
difficulty seems to be that a number of
names have been added and a number of
names have been subsiracted, But 1
pointed out to you very clearly that there
is an inbuilt provision in the report to
review the list after a certain period,
Therefore, there is no danger of injusicie
being done to anyone, Every list would
be reviewed after a few years, The hon.
Minister has not given any reply. Why ?

SHRI P. VENKATASUBBAIAH :
The Mandal Commission laid down
certain criteria while making recommenda-
tions but those criteria were not adhered
to while implementing the recommenda-
tions, The result is that some commu-
nities have been left out. They are not
in the picture. They have not been
included, So, we thought that public
opinion will answer these problems and
give the information to Government,

**Expunged as ordered by the Chair.

L S
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ot vw fama smas AT Qi
T AT FAT HI W@ G |

weag "I ;. 4T 99 df57 )

Y T faena qraars ¢ AAR A
1T feemam 3amar AR i fufqez
aRE A T oqw g wew wid
wfayma” o a7 &= wiHE F @
#

SHRI A. NEELALOHITHADASAN

NADAR : Youare going out of power
on this issue itself,

(Interruptions)

MR, SPEAKER : You can do any-
thing you like,

st vir faerg qraam : & "os
fafadea &t aowar g e s gm
fao sz @ & fs wam ot @ ong
gr 9T § )

Gap between production and
requirement of Steel

°45. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether there is any gap between
the production and requirement of steel in
the country ;

(b) if so, details thereof ;

() whether the steel stock is piling
up ; and

(d) if so, the reasons for importing
steel 7

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K P. SALVE): (a), (b) and

SRAVANA 3, 1906 (SAKA)
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(d) As against an estmated demand

in 1984-85 of about 9 million tonnes of

finished carbon steel, domestic production

is estimated at 8 8 million tonnes. Short-

falls are expected in certain categories but_
there will be surpluses in certain - other

categories. Canalised. imports of finished

carbon steel to cover the shortfall between

domestic demand and supply of certain
items are expected to be approximately

0.5 million tonnes, Exports of items in

excess of domestic demand are estimated

to be approximately 0 26 million tonnes,

Contracts have been already signed for

export shipment during 1984-85 for 0.18

million tonnes of finished carbon steel.

() No, Sir. On the Contrary stocks
in domestic sales stockyards have declined
from 0.7 million tonnes on April 1, 1984
to 0 65 million tonnes on July 1, 1984,

SHRI KRISHNA CHANDRA
HALDER : The hon, Minister in his
reply has said that : —

«Shortfalls are expected in certain
categories .... Canalised imports
of finished carbon steel to cover
the shortfall between domestic
demand and supply of certain
items are expected to be approxi-
mately 0.5 million tonnes......

The hon. Minister has mentioned that
in certain categories of steel, there is
shortfall. I would like to know the names
of those categories of steel and the
amounts of shortfalls and the value and
the categories of steel which are going 1o
be exported, whether our country will
incur loss or profit, and the amount of
loss or profit due to export. I wanta
categorical answer from the hon. Minister.

SHRI NK.P, SALVE: There are
various items on which we make projec-
tions : bars and rods, structurals, flats,
H, R sheets, C. R. sheets electrical
sheets, tin plates, etc, Some, out of
these are likely to fall in dcﬁgit and we
may have to import these.

So far as the other question is con.
cerned, as to what is the profit or loss in



1

7 +*Not recorded.

- tion programme is in

N
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the items we are exporting, we do not
make a separate profit and loss account,
but, by and large, in the items which we
export, we ensure that there is going to
be no eash loss.

SHRI KRISHNA CHANDRA
HALDER: What will be the cash loss,
in the ycar, 1983-84 of SAIL ?

SHRI N K.P. SALVE:
the total loss ?

Do you want

SHRI KRISHNA CHANDRA
HALDER : Yes.
SHRI N.K P. SALVE: In 1982-83

the loss sustained by the Steel Authority
of India was Rs. 105.76 crores and in
1983-84—this is provisional—it is slightly
over Rs, 200 crores,

SHRI KRISHNA
HALDER : My second
is this The shortfall which has been
mentioned in the reply is because of
recession in our economy, in the industry.
Many factories are closed down and many
public scctor undertakings like the Heavy
Engineering Corporation, Ranchi, and the
MMC, Durgapur, have brought down
their production. But, after some time,
the demand may increase. So, future plan
for increasing steel production is necessary.
To meet the future demand of steel, [
want to know whether the Steel Minister
is going to clear and implement the
modernisation and expansion programme
of Durgapur Steel Plant and if so, when
the scheme will begin and when it will be
completed. I want a categorical answer
from the hon. Minister,

CHANDRA
supplementary

SHRI N.K.P. SALVE : Topmost
priority is being given for upgradation of
technology and for modernisation of the
existing integrated steel plants. The hon.
Member is aware—because I have given
this information in the Consultative Com-
mittee meeting —that, so far as Durgapur
Steel Plant is concerned, the modernisa-
an extremely
advanced stage of clearance and very
shortly we expect the final clearance, As

JULY 25, 1984
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soon as that is available we shall be going
ahead with the emplementation of the
programme and, as the hon Member has
mentioned, as against the actual produc-
tion of 0,6 million tonnes in 1983:84, as a
result of modernisation and upgradation
of technology the production of saleable

steel is likely to go up to 1.37 million
tonnes,

SHRI INDRAIJIT GUPTA : The hon,
Minister has stated here that there is a
considerable shortfall in production...

-

SHRI N, K. P. SALVE : No.

SHRI INDRAJIT GUPTA :
items...

In certain

SHRI N.K.P. SALVE :
said, ‘considerable’,

I have not

SHRI INDRAIJIT GUPTA : I thought,
because there was considerable shortfall,
you were making considerablc losses.
Since there is no considerable shortfall,
your losses also, 1 hope, you do not
consider to be considerable.

Anyway, what I would like to know is
whether Government hopes to make up,
partly, the shortfall in production so far
as it exists and also to offset to some
extent the losses by this 15 per cent
increase in steel prices which has been
announced recently, to what extent this
risc in prices has been motivated by the
desire to reduce the losses of the public
sector steel plants—because as far as Mr,
JRD Tata is concerned, he has said only
last week in a press statement that this
15 per cent rise in steel prices will help his
company to raise their profits this year
to Rs. 78 crores.

So obviously it is mot done for his
benefit, He is already making Rs, 59
crores profit and now he will make Rs.
78 crores.**

But, as far as the public sector is con-

-
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cerned, this 159, rise is supposed to help
the plant to reduce their losses by how
much ?

SHRI N.K.P, SALVE: If the hon,
Membet is speaking on finances, I wish he
had given me an opportunity to explain
what I have to say on this matter,

What I said earlier was that as against
9 million tonnes of projected demand, we
are going to produce 8.8 million tonnes.
So there is no question of any substantial
variation or difference between the pro-
jected demand and the manufacturing
targets which we have,

As to the substantial losses, itis a
completely different chapter. But, if the
hon. Member tries to understand the
figures, I think he will immediately appre-
ciate that there is no question of the type
of imputation he is making against us.

As a result of increase in price in 1983-
84, whereas the estimated increase aggre-
gated to Rs, 164 crores, the increase in
cost of production, the debit side of the
revenue account increased by Rs. 231
crores. In the subsequent year i.c. 1984-
85 the cost of production is expected to
increase by a very substantial amount and
the increase in prices is likely to
recover only a part of this increase in
cost of production. After all, so far as
inputs are concerned, on a large many
items we have no control so far as prices
are concerned and when we pay heavy
prices, if the cost of production is not
recovered, it is going to result in losses.
There are three steel plants which Mr,
Indrajit Gupta would know better than
any one of us...

SHRI INDRAJIT GUPTA: He need
not labour so much I asked him why
in that case the price has been increased.
If it is not going to affect the total cost
structure, why have they been increased ?
To add to the inflation in the country ?

SHRI N.K P. SALVE : To the extent
of at least Rs, 250 crores we will be able
to reduce our losses, If the BICP’s
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recommended prices have been given to us
we will be making a profit of Rs, 1000
crores. I would like to make clear the
answer to this question. If we are not
increasing the prices to cwer our cost of
production which is getting increased on
account of higher cost of inputs, it is in
the larger interests of the country as such.
Otherwise, there is the JPC. There is no
statutory control on JPC which is entitled
to determine the prices and it could have
easily determined the price to make pro-
fits. Therefore, if we are making losses,
it is because of the various social obliga-
tions we have, namely, the consideration
for ensurlng that the economy of the
country as a whole is not imperilled or
disturbed on account of the rise in price
in this core sector.

SHRI H. N. BAHUGUNA : The hon.
Mumnister has laboured hard to talk some-
thing about the BICP recommendation
and the small mercy he has shown by not
accepting the BICP recommendation. (a)
Will he be pleased to place the BICP
recommendations on the Table of the
House ? (b) Will he please tell me or
tell the House what he has done about the
coking time losses, the losses on account
of the variety of coke used, the losses run
by the government—owned undertakings
as compared to the Tatas in relation to
men-management, the personnel manage-
ment and other factors referred to in the
BICP recommendations ?

SHRI NK.P, SALVE: When I
referred to the BICP recommendations,
I referred to the fact that they have laid
down certain optimum norms and even if
those optimum norms are taken, we would
be entitled to a much higher price, That

is what I meant. No more and no less.

So far as the losses on account of
different practices are concerned, it is true
that because of a very heavy ash-content
in our coking caal, there is a very heavy
loss which we sustain in manufacture of
hot-making,

So far as Tatas are concerned, they
have their own captive mine. They do
not have to import éven a single tonne of
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coal and, their ash-content is never more
than 17 to 18% as against ours,

SHRI H, N, BAHUGUNA : If you
¢qualise, why don’t you pool the coking
coal also so that the private sector may
earn the profit and the public sector may
make losses only.

SHRI N K.P, SALVE: Itis entirely
a different question It is outside the
scope of the question as such, Question
No. 45 relates to the capacity. He is
telling as to why [ am not making the
Tatas to pool the resources with mine.
1 submit I will need notice for that,

MR, SPEAKER : If there is any
implied allegation against any person,
then, I shall go through the record.

SHRI INDRAIJIT GUPTA :
gatjon against anyone,

No alle-

MR. SPEAKER : Then it is all right,
Because it was brought to my notice, |
will see.

SHRI H, N. BAHUGUNA :
has made any allegation.

Nobody

MR. SPEAKER : Q. No, 46.

Supply of Critical Equipment for
Talcher Heavy Water Plant

+
*46. PROF. AJIT KUMAR MEHTA:

SHRI RASHEED MASOOD :

Will the PRIME MINISTER be plea-
sed to state :

(a) whether the Taicher heavy water
plant for which the design and much of
the critical equipment was supplied by a
West German firm has been found unvia-
ble because of its unworkable and defec-

tive design and whether it cannot produce
heavy water ;

’(b) if so, the details thereof ; and
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(c) the expenditure incurred on the
plant so far and the action taken by Go-
vernment in the matter ?

THE MINISTER OF STATE N THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V,
PATIL): (a) No, Sir, Certain tech-
nical deficiencies have been identified du-
ring the limited commissioning trials of
the plant and these are being rectified.

(b) Does not arise,

(©) The expenditure incurred on the
Plant so far, inclusive of interest on the
deferred payment arrangement is around
Rs. 62 crores,

o wiffa gwTT Agar : Aeaw N,
g HIAH i 7 wEr 2 fR
qa 1 919 F3 ¥ faw qdavl ¥
A g dawa g faaY 1 gar s«
2 a1 37 wfaa) &1 g3 fEar @@
2 % gzt o Hu7 ¥ coizm @aw
FAT &7 MINT 97 YT FI @

E-—.

To quote the confidential report of the
Talcher Plants Works Manager (HWP/
Tal/55100/387) ;

“Deposit formation test has been done
in four different conditions, which
showed deposit formation with
liquid cycle running above 65
degrees C, using Steam at atmos=
pheric pressures and also with
passing unsaturated syn-gas even
at ambient temperature,,,”

oy faar d—

«The plant cannot be commissioned
without major  modifications
Since the nature and extent of
modifieations required to solve all
the problems are not clear...
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MR, SPEAKER : Are you putting
a supplementary ? You are reading from
the report.

SHRI H. N. BAHUGUNA : Heis
putting a supplementary after refreshing
his memory,

PROF. AJIT KUMAR MEHTA: I
am quoting from the confidential letter
of the Talcher Plant’s Works Manager.

MR. SPEAKER : You put the sup-
plementary, Supplementary is a supple-
mentary. If you go on reading, then it
will be a reading supplementary,

PROF. MADAU DANDAVATE :
Accept this as a complementary,

MR . SPEAKER : Let it not be com-
plimentary,

o wfera M Agar: qg qAA
qiT-gud FAfAqE g YFEAA
qe wreIfRa & | 57 AT9TT 9T A H
HIN a% FEI AT qrAT FT AT
ag fwar war & AT A wg! fwar sir
W@ e TE AR CAILE AT H
xgar ¢ & faar A9 ¥a fwg go
g9 A8 ¥ o T SOIET g EF
earfas At feargdez J oF gEWar
fear fra® FaRTT § 79§47 FT

fmfor gam & | ... (@A)

weaw WAAW : P TEIE, W
¥ g @ T

sto wmfwa gwix Rgar ¢ FEU
aawar fean frad agare «Ig-uey”’
AN frverd F WEEAT 1984 W
qATeE g1 T & | AF A9 q9Ar A
ez At & A & wr§ Qar
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YR § fF £3 37 g9a 5 SwE
fear sTg ? ¥ offeafy & ox A7~
T3 1984 ¥ qIT 4T FIFATE FIT ST

wE?

Wl frae dto qrfem ; gAET
A gt faqm Y mar 2 s H 3w
g7 9FT § W1 §O TEY g7 997 | gH
AT A IGF! FHWA FE FT FH
g« frar § sl as=ax 1984 F arE
39y g AET NI FAA AT IqHT
SECIUE ACHTIN oL 1))

Ste wfwa grIT Rgar . 9 F-
@A & A 9% OF g3 A1 &Y aren
T3 AG gaAr § | IgFr fewrgT
ferfrer arfeg gt a1 1 gmany &
3 Moy g7 F1 AT I fHaAT
fFg ATOIT QT AT FHIEA FIA AT

®w}eT

st frazw ato qrfem @ #9 W
Tq wiTee grg ¥ @8 T I8 Fal
¢ 5 1984 & 1T g0 &9 AT fAwTe-
FT IFFT 94T F44 | O fwRgrd
A &3 | o A gEd aEEra
@ §, A% 9ig feusma W &
TP A FZWE ) FA-ar MIAIg
AT RN 99T &, SHHT TR qaT g
g 1...(smagm)

Mo wfwa gwR Rgar: T4
o @S I qgy MOAT 9¥

georm fpar &, a1 ag wwad 7
renee. (FOAET)

st foraow @t qifew ¢ #, gEAl-
g gzeq FY THA A1 TEOEA G
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& =g oY avz ¥ wod YA H, o
Taftnga & arg gwwr gar ) § ag
Far 1 agar g fF W asNarsy
gardr &, S9F WA 9T T AT
Ngge #T gFF § 1 @A gAR EAL-
wiforezg &1 #g41 g | gEfaT g
q fag@m@ g 1 ...... (cuaWA)

Dr. SUBRAMANIAM SWAMY : Sir,
1 would like to know from the Minister
when the Talcher Heavy Water .Plant
begins to work, whether we will be self-
sufficient i respect of heavy water. If
not, what would be the shortfall from
self-sufficiency ?

SHRI SHIVRAJ V. PATIL : After
commissioning that plant we will be able

to produce heavy water but the heavy"

water produced from Talcher plant by it-
self will be able to meet some of our de-
mands. We have other plants where we
are producing heavy water and we do feel
that the capacity established for producing
heavy water will be able to meet our
demands,

SHRI NIREN GHOSH : Sir, a few
days ago it appeared in the press that
Atomic Energy Department with the
installation of power plants are suddenly
lagging behind the schedule and there is
a tremendous escalation of costs, Now,
about this Talcher Plant, the Atomic
Energy Department and its Technicians
are holding the view that they will be able
to produce heavy water as per schedule,
But other technical experts definitely hold
a view that the plant will start production
two years behind the schedule and the
question arises—keeping in view the ato-
mic power plants and the escalation costs
whether it is at all beneficial to the coun-
try because itis for producing power of
a large capacity There is also a view
that there is a danger to the environment.
I want to know whether these atomic
power plants are white elephant,

MR. SPEAKER : This point has baeqn
Cis.usced time and again and they have
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replied to this point. You are just re-

peating that question,

SHRI SHIVRAJ V. PATIL : Sir, it
should be borne in mind that the techno-
logy which is required for producing po-
wer from atom is not ecasily available in
the world. When it was applicable we
had it, But when it became not possible
for us to get it from outside, we tried to
depend on our own capability to produce
that technolegy and use that technology
and fortunately for us our scientists and
technologists have been able to produce
the technology and give it to us and help
us to produce power from atomic energy
plants. Now, in regard to escalations
and the delay, they are the results of some
unexpected situation that developed be-
cause of the sudden non-availability of
technology and therefore the requirement
depends on our capability. But now we
have come to a position where it will be
possible for us to get the technology of
the sorts which are required for producing
atomic energy. Now, as far as the possi-
bility of this kind of technology and this
kind of power is concerred, we do feel
that it would be possible for us to use
it in such a fashion as not to cause any
danger in any environmental conditions
to the human beings in our country. As
far as the cost is concerned, we do feel
that it is possible for us to produce it
with cost benefit.

SHRI M. RAM GOPAL REDDY :
Sir, a little while ago, Mr, Bahuguna had
mentioned the names of Tatas and Birlas,
Kindly go through the records and if you
find it is objectionable, you kindly ex-
punge it. (Interruptions)

SHRI K. LAKKAPPA : He made
allegations against the Minister. Sir, you
go through the record and expunge the
relevant portion from the records.

MR. SPEAKER : I have already gons
on record about that.

SHRT H N, BAHUGUNA : Sir, let
ges whether he is speaking on behalf of
Tatas or on his own behalf, (Inserruptiots)
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SHRI M. RAM GOPAL REDDY :
Sir, just now, the hon, Member belonging
to CPM, has mentioned that it is a white
clephant, Sir, the atomic energy pro-
gramme was started by late Pandit Jawa-
harlal Nehru and now it is effectively
being used. [ want to know from the
hon. Minister whether he is going to dis-
miss this idea and say that itisnota
white eclephant, 1f at all there is any
white clephant in this country, it is the
Opposition Party which should not waste
the time of this August House,

(Interruptions)

SHRI SHIVRAJ V. PATIL: We do
not subscribe to the idea that atomic en-
ergy programme is a white elephant,

MR, SPEAKER : He would like to

call it a ‘red elephant’.

Joint Meeting of Members of
Extended Group on SCs/STs

+
*47. SHRIG, Y, KRISHNAN :

SHRI N. E. HORO

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a joint meeting of mem-
bers af the extended Group on Scheduled
Castes and Scheduled Tribes constituted
by the Planning Commission has taken
place to discuss the Seventh Plan Strategy
for the development of the Scheduled
Castes and Scheduled Tribes ;

(b) whether the performance made
during the Sixth Five Year Plan has also
been reviewed ;

(c) if so, whether Government are
satisfied with the performance ; and

(d) if not, what active steps are being
contemplated in this regard (o raise the
standard of the Scheduled Castes and
Scheduled Tribes in the country ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) There
are two Working Groups set up for the
finalisation of the Seventh Plan strategy
for the development of (1) the Schedujed
Castes and (2) the Scheduled Tribes each
of the Working has met thrice so far

(b) In these meetings of the Working
Groups, whose main function is to evolve
the strategy for the development of S >
and STs during the Seventh Plan, a broad
review of the implementation of the Spe-
cial Component Plan for Scheduled Castes
and of the Tribal Sub Plan for Scheduled
Tribes has been made.

(c) and (d) The States and UTs im.
plementing SCP and TSP have been able,
by and large, to cover a very large num-
ber of Scheduled Castes and Scheduled
Tribes families with programmes relating
to economic and educational development
with due emphasis on the infrastructure
development, Continuous efforts are
being made for further improvement in
strategy and in the quality of implemen-
tation. The Working Groups are expec-
ted to make specific recommendations in
this regard.

SHRI G,Y. KRISHNAN : Mr
Speaker, Sir, the answer is not specific to
part (c) of the question, whether Govern-
ment is satisfied with the implementation
of the programme in the 6th Plan, May
1 know what are the specific recommenda-
tions arrived at till now for the 7th Plan ?

SHRI P. VENKATASUBBAIAH : So
far as the 6th Plan is concerned, the
Government feels that, more or less,
achievement has been made and imple-
mentation has been done by the various
State Government with the assistanéc of

the Central Plan,

So far as the 7th Plan is concerned,
two Working Groups have been set up for
finalisation of the 7th Plan strategy
One of the Group is for the development
of the scheduled castes and  the _other is
for the development of scheduled tribes. .
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The main object of these Working
Groups is to formulate strategy for the
development of scheduled castes and
scheduled tribes during the 7th Plan
period in the light of experience gained
in the implementation strategy adopted
during the 6th Plan..,...(Iaterruptions).

During the 6th Plan, the strategy
adopted for the developmzat of scheduled
castes a1d schelu'ed tribss is a combi-
nition of thz following three important
instru n:ments d:vised for speedy develop-

:nt of schaduled castes and scheduled
tribes ¢

(1) The special Component Plan for
the Scheduled castes—States and Central
Ministries.

(2) The Special Central assistance for
the SCs and STs of the States.

(3) The scheduled Castes Develop-
ment Corporations in the States and
Central Assistances to the States for these
Corporations.

1 have already stared that in the 7th
Plan, it is the intention of the Govern-
mant to accelerate the socio-economic
development of the scheduled castes and
scheduled tribes  Several State Govern-
ments have been involved in this work,
and in the 6th Plan period, the Plan has
been drawn up for the comprehensive
deveiopment and Central assistance is
already being made available to State
Government for implementation of these
programmes.

In the 7th Plan, it is one of the impor-
tant items of the Prime Minister’s Eco-
nomic Programme, Point No. 7, and
not only the State Governments and the
Central Government are involved in this
matter, cven the National Develop-
ment Council has also taken concrete
steps in reviewing the activities and the
implementation of these projects,

SHRI G, Y, KRISHNAN: Imple-
mentation of the 6th Plan depends on the
States as well as Government Under-
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takings, Our experience has been that
the implementation has not been success-
fully done all these ycars, There are
lapses. I want to know the action that
the Government proposes to take in case
of non-implementation of the Plan pro-
grammes by the State Governments and
the Undertakings.

SHRI P, VENKATASUBBAIAH :
There has been a constant review that is
being monitored by the Home Ministry
as well as the Planning Commission,
So, wherever there are deficiencies and
lupes in the implementation, we will
certainly contact those State Governments
and see that those deficiencies are made
up.

SHRIMATI SUSEELA GOPALAN :
We are very happy to hear that a periodi-
cal review is done by the Central Govern-
ment, Has it come to the notice of the
Central Government that the plan amount
of Rs. 4 crores are going to lapse in
Kerala in a situation when the Chief
Minister himself is dealing with the sub-
ject, What steps are you going to take
to see that this amount does not lapse ?

SHRI P, VENKATASUBBAIAH: We
will certainly contact the Kerala Govern-
ment and see if there is anything which
we can do from our side. We will see
that the amount does not lapse,

-
.

SHRI SONTOSH MOHAN DEV:
According to the present guidelines, when
the money is given by the Planning Com-
mission, tribals living in plain areas have
to take 70 per cent as loan and 30 per-
cent as subsidy ; whereas tribals living in
tribal areas have to take 90 per cent as
subsidy and 10 per cent loan, In view of
this, the north-eastern Chief Ministers, in
the last meeting, submitted a memoran-
dum to the Planning Commission as well
as to the Prime Minister and the Home
Minister stating that there are many
tribals living in the alain areas like Mani-
pur, Assam, Arunachal Pradesh and other
areas who should be considered on the
same footing. What is the reaction of
the government to that ?
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SHRI P, VENKATASUBBATAH : Off
bhand I cannot say anything, but if there
is any such memorandum from the Chief
Ministers, it will be carefully gone into,

Y @mAregw wfear @ WA
wgRa, wgafaa arfaat wix sanfaar
d @ & ay ¥ @i Far fqER
w2 gz et fasd Aot &y yfa &
i grar & feed add g daen
T Frady ANIAT 97 17 F3 & fag
ux ifer garg wf oA, foad gIav
gag-gaeal F g9 ww § qg=rg
fr fag faa 925 € 39F arg gy
&Y g1 AT g€ | FIYHIT QY wgeF 107
fagg qv #Miew Y guar W § a7
Tad! FE qIEAr F Av AN FEEA
| &< ¥ v feafy @Y ag fasno-
ofyr sga g 7

AE A N A fxar g fF 14
wSl &1 g&T F14 qradt ayerar & A
yqgfaa wfad o sqgfag om-
srfaat & faxrg & fay Afg Jmi
w71 @ M wggfaa wifaat & fad
faay swqi cna QYT wR &F-
gfaa sasnfaal & fag smsrda sq-
Qs & Frafagy € faeqa aser
Fr k&, a1 & sqrAAr Wgan g g
atey & a1 favwy § ?

gwrrAag Wy wgrgfr Afa w
aar srafaga &) e & gt gare
% & fag fAiar g /R i @
g, W wgiew @] fF ¥ warg «F9-
fow qar & ?

SHRI P, VENKATASUBBAIAH : A
review has been taken, asI have said,
wccording to our programme,
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st vy faere e« WY wgTeT
A AT

SHRI P. VENKATASUBBAIAH:
These are the targets for the 6th Plan
implementation  SC families assissted to
gross the poverty line—our target has been
one crore, but the achievement is only
70 lakhs in 4 years ; and there is one
year still remaining, So far as ST is
concerned, as against 27 lakh families
the achievement is 30 lakhs in 4 years,

(Interruptions)

2t T faqra qmme @ T we-
TR E, SAR NwA FfA¥
FYFTT 797 FT @Y 3 7

SHRI1 P, VENKATASUBBAIAH : He
wanted to know what are the results
found in the review, Iam giving him
the review that has been conducted with
regard to achievement in the 6th Plan.

SHRI BHEEKHABHAI: I want to
know from the hon, Minister about th2
tribal sub-plans and want a categorical
assurance from the hon Minister to
reframe or to remodel the tribal sub-
plans on the pattern of the component
plans. Tribal sub-plan is an area-oriented
plan while the component plan is a
benefit-oriented plan. Has the govern-
ment considered this aspect while review-
ing the report of the working groups ?

(Interrup‘ions)

MR, SPEAKER : The Question Hour

is over.

—

WRITTEN ANSWERS TO QUESTIONS.

Import of Colour and Black and
White T, V. Kits

»42 SHRI NAVIN RAVANI : Will
the PRIME MINISTER be pleased to
state ¢
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(a) whether there is any proposal to
import half a million colour and three
lakhs black and white TV kits for assem-
bly by small scale units by Government
owned Electronics Trade and Technology
Development Corporation (ETTDC) ;

(b) if so, whether any agreement has
been made with some foreign concern ;

(¢) if so, the details thereof ; and

(d) whether it has made any effect on
indigenous industry ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) to (d) No,
Sir There is no proposal to import
kits, whether for Colour or Black &
White sets, Only components not made
in the country are proposed to be impor-
ted. This would also be in accordance
with the Import Trade Control Policy.
Supply Contracts have been entered into
by ETTDC with foreign manufacturers of
Colour TV Picture Tubes for supply of
such Tubes for our CTV industry, As on
date, 14 purchase orders/contracts have
been placed/entered into with S foreign
firms for supply of a total of 825 lakh
Colour TV Picture Tubes (CPTs). As
CPTs are not being made in the country,
these import based supply contracts have
no effect on indigenous production of
picture Tubes. On the contrary, by
enabling production of CTV receivers, as
a major new consumer electronic product
fcr this country, such CPT imports are
erabling increased indigenous production
and supply of eclectronic components
amounting to around Rs. 600/- per CTV

- set,

Hike in Steel Price

*44 SHRI SOMNATH CHATTER-
JEE: Will the Minister of STEEL AND

MINES be pleased to state ;

(a) whether the recent price hi.ke of
steel by the Central Government is ex-
pected to affect industrial growth of

States adversely @
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(b) whether it was discussed with the
States beforehand ;

() whether Government intend to
discuss the mat ter with the State Govern-
ments now ; and

(d) is not, the reasons for the same ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P, SALVE): (a) Increase
in the price of iron and steel was announ-
ced by the Joint Plant Committee of main
producers., In this matter the Joint Plant
Committee takes into account the cost of
production, domestic demand and supply,
open market prices, the need to raise
funds to assist the exporters of engineering
goods as well as related issues including
the impact of prices of iron and steel on
the economy. The effect of the increase
in the price of iron and steel on the eco-
nomy is expected to be marginal.

Mini steel plants and rerollers fix the
prices of their products themselves.

(b) No, Sir,

(c) and (d) No, Sir. Thereis no
statutory control on the price of iron and
steel,

qara ® Iuarfaal e W Oy
Wt & qfeardt « agraan

*48. =t TRAME UL : ;1T g
gl ag AT FY FIAT 5?& f¥:

(F) X da@m & Igarfeat
U AR T A & & qfeard
1 agraar 2 W g ;

(=) afz gi, @t a7 q% fFadt 4a-
ufer & ggraar & wf § &N frad
el ¥ ggraar frag g ; &R
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LA IF FA1 FIW

g " (s dto Ao Axfag wa):
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(®) ¥ () 198283 ¥ 13-7-84
as 111 safsqal F afed w1 10.28
TG QAT &V ggraar K A1 IH

r

Meeting of Heads of Public Sector

N Undertakings

*49. PROF. MADHU DANDA-
VATE :
SHRIMATI PRAMILA

DANDAVATE :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether recently, there was a
meeting of the heads of Put;l:c Sector
Undertakings in Steel and Mines ; ;
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(b) if so, the number of those who

were invited and those who attended 3
and

(¢) the outcome of the discussions
held ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND ' MINES
(SHRI N, K. P, SALVE) : (8) apd (b)
Yes Sir. This Conference was of the
Chief Executives of the Puhlic Sector
Undertakings and National Organisations
under the Deptt, of Mings ip the Ministry
of Steel & Mines. A'list of participants
is given in the attached statement.

(c) At the meeting, Chief Executives
of the Public Sector Undertakings and
national organisatiops made a presenta-
tion of the review of 1983-84 operation,
the Action Plaps of their individual
enterprises/organisations for 1984-85 and
the strategy for the next four years, The
presentations, deliverations thereon and
the decisions taken have been formulatad
as a document for reference relating to
their production-cum-profitability plan for
1984-85 and subsequent four years, This
document alsg serves as the basis for
Monitoring and Review.

Statement

Conference of Chief Executives
List of Participants—Department of Mines

—
.

Shri N.K.P, Salve
Shri R P. Wagh

Shri M L. 9“{9'.3
Shri A, K. Chinappa
Shri P. K. Basu

Shri N. K. Panda
Shri D, N. Ghosh
Shri Angpgm Dhar
Shri J. A. Chowdhury

~ N W A W N
. . . . . .

bt
S v o

Shri V, K. Thapar
Shri C, P. S. Nair

—
—
.

CYTY

Minister

P.S. to Minister

P. §, to Minpister

Addl, P. S, to Minister
Addl, Secretary

A S, &F, A.b

Joint Secretary

Joint Secretary

Joint Secretary
Adviser (S&])
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20,
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23,

24, .
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26,

27.
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Shri M. L. Majumdar

Shri R. P, Rai

Shri A. P, Tiwark
Shri D, K, Acharya
Mrs. Urmila Gupta
Shri P, Matilal

Shri B, K. Chaturvedi

Shri R, S, V. Subramaniar

Shri D, D. Gupta
Shri J. Sridharan
Shri F, €, Nabarwars

Shri P, L, Kelkar

Shri H. L. Attri

Shri J, B. Munirajulu
Shri K. P, V, Raghavan
Shri C, L, Kalsi
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Director

Director

Director

Director

Director

Director

Controller of Accounts
Deputy Secretary (DFA)
Deputy Secretary
Deputy Secretary
Deputy Secretary
Under Secretary

Under Secretary

Under Secretary

Under Secretary

Information Officer

List of Participants—~Government and other Agencies

Shri Mohammad Fazal

Shri Badal Roy

Shri Nitin Desaf

Shri R. P, Billimoria
Shri C, M. Jhin

Shri B, Swaminathan

Shri S, Varadarajan

Shri P, K., Lahiri

Member (Ind )
Planning Commissiott

36

Adyv, (Plan Cord.) Plg, Comm,

Adviser (Project App.)
Planning Commission,

Chairman, PSEB

Jt. Adviser (Prodn.) Bureau

of Public Enterprises
Adv, (Fin,) B, P. E,

Secretary (Science and

fo,,f’l‘eclmokmy).

Joint Secretary (Coaly
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15,
16.

17,

18.

19,
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Shri S, Z. Qasim

Shri O, P. Sachdeva

Shri V, Subramanian
Shri S. C. Dhingra
Shri V, K. Gupta
Shri M., S, Mukherjee

Shri T. S. Ratnam
Shri M, B. Athreya

Shri Prithipal Singh

Shri R, Mehta

Dr, Umesh
Shri I, M. Aga
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»

Secretary
(Ocean Development)

Jt. Adviser (Minerals)
Planning Commission

Deputy Secretary (Plan Fin,)
Jt. Secretary (Heavy Industry)
Commissioner, Tax Research

Jt. Secretary (Finance), Deptt,
of Economic Affairs

Adviser (Com.), BPE
f

Director—Hindustan Zinc
Ltd.

Management Consultant,
LT.I,, New Delhi.

Director, Deptt., of Environ-
mem,

Ministry of Defeace
Adviser (Prodn,), BPE

List of Participants from Enserprises and Organisations

Hindustan Copper Limited

L

2,
3.
4.

6.

Shri M. V, N. R, Seshagiri Rao

Shri M, A, Khan
Shri S. Roy

Shri R. C, Bahree
Shri S, Bose

Shri T. M, C. Menon

Bharat Aluminium Company Limited

1.

Shri K.V.B, Pantulu

Shri P, S, Rao

Shri S, N, Murthy
Shri P, S, Gupta
Shri S. S, Nandy
Shri 8. K. Dasgupta

Chairman-oum-Managing
Director

Director (Operation)
Director (Finance)
Executive Director, ICC
Financial Controller

General Manager (Corda,)

Chairman-cum-Managing
Director

Director (O & P)
Director (Finance)
General Manager (Personnel)

General Manager (Planning)
Chief (Corporate Plan),
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Indian Bureau of Mi'e3
( .
13, Shri D N. Bhargava
14. Shri Suresh Chand

15. Shri M. Mukherjee

Bharat Gold Mines Limited

16,- Shri P, D. Gupta
17, Shri Sreenivasa Rao
18, Shri P. A. K. Stettigar

Geoloxic;l .&::F;;;' oj lniia
19. Shri S, K. Mukherjee
20. Shri P. Robmingthanga
21. Shri S. S. Roy Chowdhtry
22. Shri D, P, Dboundial
23, Shri N. K, Mukherjee

Sikkim Mining Corporation

24, Shri B, B, Banerjec
25. Shri Thapa

Hindustan Zinc Limited

26. Shri R, P. Kapor

27, Shri A. C. Wadhwin
28. Shri M. Dutta

29. Shri O, P, Sharma

30. ShriG. L If.‘nsbnamurtby

- 4o gae

31. Shri B, R, Thukral
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National Ataminiam Company Limtited

32, Shri K, B. Pantulu

33, Shri$. H, Azad

34, Shri V, Raghakrishnan
35, Shri S. Satpathy

36. Shri R, N, Gupta

37, Shri M, M, Sabharwal

Mineral Exploration Corpord.ivii Limited

38, Shn Mabnp Smgh
39, Shn u. C Mehra
40. Shri B, B, Nadgix
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Controlle- General
R.C. 0. M.
R. C, O. M,

CMD
Dir, (Fino)o
Dir, (Tech.),

Director General
SDG (P)

SDG (F)

SDG (OP)

DOG (OP)

MD
5.AI0

CMD

Dir. (SOP)

Dir, (MOP)
GM (Fin,).

GM (MIS),

GM

MD

Dir (Projects),
GM (Pin,)
Adv, (Tech,)
CE (Mech.).

Dir. (Part Tnme)
Chairman, Bata Indis

cMD |
Chief (Commercial) o
Chief Accls, & Audit Officer)
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Recovery and iterund oi éoioniuiion
Loan in Andaman and Nicobar
Islands

*50. SHRI MANORANJAN BHA-
KTA @ Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) the total amount of colonisation
loan recovered from the loanees till it
was written off in the Union Territory of
Andaman and Nicobar Islands ;

(b) whether it was decided to refund
the sdid recovered amount and if so,
amount refunded so far ;

(9 when Government contemplate to
refund the entire amount ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH) : (a)
According to the information supplied by
the Andaman and Nicobar Islands Ad-
ministration a sum of Rs, 3,63,896 3 had
been recovered from the loanees till June
1981, when a decission was taken to
write off the loan amount sanctioned to
the settlers in Andaman and Nicobar
Islands under the Colonization Scheme
along with the interest accrued thereon,

() It was also decided that in thé
case of old migrants who had entered
India before 81t March; 1958 the Joan
amount repaid by them, whether in full
or in part, would be refunded., The
number of such settler-loanees is 176,
An amount of Rs. 63,368.27 has so far
been refunded to 82 settlers.

(c) and (d) It has not been possible to
refund an amount of R3. 1,04,337.20 to
the remaining 94 settlers, out of whom
30 settlers have expired and most of the
others have left the settlement after dis-
posing of theit ldnded prbperucé In the
case of expired loanees. their iegal heirs
have been advised to produce succession
certificates to enable them to claim re-
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t"und. lﬁ some of the ca&cs. ihd Ieﬁai
heirs are not available.

Hike in Price of Steel

*52. SHRI KA, RAJAN:
SHRI BHIM SINGH :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether a 15 per cent price hike
in Steel was announced recently ;

(b) if so, the details thereof ;

(¢} whether in 1982-83 and 1983.84
also, prices were increased ;

(d) if so, the details thereof ;

(¢) whether such frequent price hike
will result in set back to cobstruction
housing activity and industrial develop-
ment ; and
reaction

fy if so, Government’s

thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI NK.P. SALVE) : (a)
to {4) The Joint Plant Committec of
main_producers of iron and steel an-
nounced on June, 21 1984 on average in-
creased of 15% in the prices of iron and
stéel. The ptices of iron and steel were
revised during 1982-83 and 1983.84 also.
Details of these changes in respect of the
representative categories of iron and
ste¢l are given in the statement at-
tached,

(¢) and (f) The Joint Plant Com.
mittet fixes the prices of selected cate-
gories of iron and steel produced by the
integrated steel plants -of SAIL, 11SCO
and TlSCO While fixing prices, the
JPC takes into account such important
factors as the cost of production, do-
mestic demand and supply. open market
prices, the need to raise funds to assist
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the exporters of engineering goods as well In case of bars and rods used in con-
as related issues including the impact of struction and GC Sheets used for roofing
prices of iron and steel on the economy, in some parts of the country, the increase
Thoe effect of the increase in the price of in the price annourced by the Joint
iron and steel on the economy is expect- Plant Commiittee is less than the average
ed to be marginal, increase of 15%.

Statement

JPC F-O.R. Railhead destination price of iron & steel
(Rs. tonnes)

Prior to With effect from

1}

1-4-82 1-4-82 2.4.82 23-10-82 1-4-83 24.7-83 22-6-84

1 2 3 4 5 6 7 8
Pig Iron
(LM Grade 1V) 1425 1425 1650 1750 1855 2040 2390
Plates
5—10 mm 3500 3525 3900 4150 4310 4360 5230
above 10 mm 3500 3525 4200 4450 4610 4710 5650
Structurals 3095 3120 4000 4100 4260 4270 5110
Billets|R.C.
Squares 3645° 3670° 3550 3500 3660 3660 4000
Blooms 3015° 3040° 3100 3000 3160 3300 3640
Slabs 341s8° 3440° 3200 3340 3500 3500 3840
Bars & Rods . )
Upto 10 mm 4495° 4520* 4580 4730 4890 4790 4900

Above 10 mm to 4025*%  4050* 4040 4180 4340 4340 4650
25 mm

GP Sheets|Coils
1.6 to 1.0 mm 5770 5795 5795 5795 5955 6155 6660
Thinner than

1.0 to 0.63 mm 6825 6850 6850 6850 7010 7210 7800
GC Sheet|Coils

16 to 1.0 mm 5805 5830 5830 5830 5990 6210 6710
Thinner than

1.0 to 0.63 mm 6855 6880 6880 6880 7040 7260 7850
HR Coils

315 mm & below 3805 3830 4100 4100 4260 4460 5160
Above 3.15 mm

to bzlow 5 mm 3805 . 3830 3830 3830 3990 4300 5000
HR Sheets

1.6 to 1.0 mm 4745 4770 4F0 4770 4930 5030 5705
Thioner than -

1.0 mm 5245 5270 5270 5270 5430 5530 6205
CR Coils

1.6 to 1.0 mm 5310 5335 5335 5335 5495 5495 6595
Thinner than
1.0 mm 5585 5610 5610 5610 5770 5770 6925
CR Sheets

1.6 to 1.0 mm 5375 5400 5400 5400 5560 5560 6670
Thinner than

1.0 mm 5655 5680 5680 5680 5840 5840 7000

# The prices of these items during this period were fixed announced
. by the producers t_hcx_melvcs and not by the Joint Plant Committee.
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Dissatisfaction Amongst Professional
Specialists

*54, SHRI H, N. BAHUGUNA:
Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether Government’s attention
has been drawn to the widespread feeling
of dissatisfaction amongst professional
specialists being bv.passed for appoint-
ments at the higher levels ; and if so,
details of representations received by the
various Ministries ;

(b) whether this has happened in case
of Labour Research Institute, Institute of
Defence Studies, Department of Statistics,
Agriculture Attache in Rome, top posts
in Ministries of Agriculture, Education
and Health etc , and if so, reasons for
this policy ; and

{c) whether Government will have
this matter looked into by Scientific
Advisory Committee to the Cabinet ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
and (b) Appointments to senior posts
under the Government of India are nor-
mally made from various Organised
Services, such as the All-India Services
and professional Services. For posts at
the senior level, outstanding Scientists'
Technocrats/Economists etc. are also con-
sidered, keeping in view the specific
requirements of such posts. As most of
the Mihistries/Departments, which are
predominantly of a technical character
already have technocrats as Secretaries/
Additional Secretaries, there appears to be
no cause for dissatisfaction amongst pro-
fessional staff. Moreover, semior posts
included in the various professional cadres
of Organised Services are invariably filled
by members of the respective professional/
technical services. No complajnts or
representations in respect of the Depart-
ments mentioned in part (b) of the
Question have been brought to our notice,
except in the case of appointment to the
Post of Agricultural Attache in Rome
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under the Ministry of Agriculture, In
respect of this post, it was hold that no
technical or scientific expertise was
required,

(c) Does not arise,
“Project (o keep Ganga Pure”

*55. SHRI NARAYAN CHOUBEY :

SHRIMATI JAYANTI PAT-
NAIK :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government are preparing
a plan *‘Operation Ganga” to make
Ganga free from pollution (as reported in
the Times of India dated 14 June, 1984) :

(b) if so, the details of the said plan ;

(c) what will be the cost for executing
the plan and what results are expected out
of it ;

(d) whether disgorging of domestic
and industrial waste are mainly responsible
for polluting the water in the Ganga ; and

(¢) in what way will the said plan be
able so stop disgorging of waste into
Ganga ?

PRIME  MINISTER (SHRIMATI
INDIRA GANDHI): (a)and (b) While
there is no specific plan *“Operation
Ganga” several measures are being taken
for reducing pollution in the Ganga,
which is due mainly to domestic and
industrial wastes, In the International
Drinking Water Supply and sanitation
(1981-90) Decade, it is proposed to cover
100 per cent population in Class I cities
and 50 per cent population in Class II
cities under sewerage and sanitation.
Necessary provisions have to be made
mainly by the State Governments.

The Central Pollution Control Board
and the concerned State Pollution Control
Boards have persuaded 214 large and
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medium industries in tb¢ Ganga basio to
proyide treatment fyciljties.

Specific measures which have been
taken or are proposed in some of the
cities are detailed below :

Allahabad

(i) A preliminary scheme for diversion
of flow of waste water to sewage
farm is in progress,

(ii) Uttar Pradesh Jal Nigam is pre-
paring a scheme for control of
water pollution in the Ganga and
Yamuna.

Varanasi

(i) Schemes have been prepared by UP
Jal Nigam for maintenance/opera-
tion of already constructed pump-

ing statlons reorganisation of Kania
Pumpmg Statlon and restoration
works of other pumping stations,

(ii) Construction of electric cremato-
rium to control the disposal of
dead bodies into the river Ganga
is also being contemplated by the
Ul State Government,

¥ anpur

(i) A scheme for controlling pollution
from tanneries in the city of
Kanpur has been prepared by the
UP Pollution Control Board in
consultation with the State
Government, '

Calcunta

(i) Calcutta Metropolitan Develop-
ment Authority has a scheme for
100 per cent coverage of sullage
and sewerage treatment and dis-
posal with World Banls assistance.

The Department of Non-Conventional
Energy Sources is preparing a scheme for
producmg bio- gas through :ewage sewm
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matter in Varanasi, Allahabad Kanpur,
Haridwar and Rishikesh,

The Central Pollution Control Board,
in coordination with ‘the 8 concerned
State Pollution Control Boards, prepared
a Basin Sub-Basin Inventory of Pollution
of the Ganga Basin to enable the State
Governments to chalk out action plans
for pollution control.

Further, research schemes for integrated
environmental study of the Ganga have
been initiated through various universities
located in its upper, middle and lower
reaches. The proposed inter-disciplinary
studies, inter-alia, cover the pature of
pollution and its impact on physjco-
chemical conditions, productivity and
ecology of the river.

(c) The outlay on the approved
rescarch schemes is approximately Rs. 114
lakhs. Research schemes of universities
in the middl¢ Ganga region are yet tq be
approved.

(d) Yes, Sir.

(¢) The measures outlined in paray (a)
& (b) of the question would, on com-
riletlon. help in reducmg the pollutuonal
loads ‘now entenng .the Ganga The
research further formulatmg ;mdelmea for
effective 1mplementlt|on of pollutlon
abadement measures

Holding of next Meetings of the National
otegration Council and its Sob-Commi“ees

*56. SHRI MOHAMMED ASRAR
AHMAD : SHRI BHAUSAHEB
THORAT : Will the Minister of HOME
AFFAIRS be pleased to state :

(8) when the next mgetings of the
Natiopa! Int¢gration Coupcil gnd ity Sub-
commpittees age proposed to be held ; and

(b) work dong by the Council so far
parlicularly in arresting the out-break of
communal violence 2.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) The
National Integration Council last met only
recently on 21 1.1984, Dates for the next
meeting of the Council or its Sub-Com-
mittees have not yet been fixed.

(b) The Council and its Committees
have been addressing themselves to the
task of monitoring national integration and
maintaining communal peace in broad
terms  Pursuant to the deliberations of
the Council and its Committees in the
past and on the basis of experience gained
of communal incidents, comprehensive
guidelines have been issued to the State
Governments for arresting the outbreak of
communal violence and maintaining com-
munal peace,

Reduction of Poverty during Seventh
Five Year Plan

58, SHRI MADHAVRAO SCINDIA :
Will the Minister OF PLANNING be
pleased to state :

(a) whether the Planning Commission
have suggested three alternative strategies
for reduction of poverty during the
Seventh Five Year Plan ;

(b) if so_the alternative strategies so
proposed ;

(c) the decision taken by Government
thereon ; and

(d) the number of persons estimated
to be below poverty linc at the end of
1983-84, 1984-85 and at the end of the
Seventh Five Year Plan as per the strategy
decided upon by Goverament ?

THE MINISTER OF PLANNING
(SHRI P, C. SETHI) :(a) No, Sir,

(b) and (c) Does not arise,

(d) According to the Approach docu-
ment to the Seventh Five Year Plan, the
perceatage of persons below the poverty
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line will be sought to be reduced to 10
per cent 1994-95. The precise estimates
of the number of people below the poverty
line by the end of the Sixth and the
Seventh Plans, are yet to be worked out.
No estimates of people below the poverty
line by the end of 1983.84 have been
made.

Enactment of a law against Misuse of
Religious Platforms for Politics

*59, SHR1 K. MALLANNA :
SHRI RAMAVATAR SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there is any proposal
under consideration of Government for
enactment of a law against misuse of
religious platforms for politics ;

(b) if so, the details thereof ; and

(c) when that legislation will be
introduced ?

rd

THE MINISTER OF HOME AFFAIRS
(SHRI P. V. NARASIMHA RAO): (a)
to(c) No such legislation is being
considered by the Government, But the
Code of ethics for political parties under
the consideration of the Sub-Committee
of the National Integration Council
Counsels voluntary restraint against such
misuse.

Abolition of Religious Holidays and Declara-
tion of Saturdays and Sundays as Holidays

*60. SHRI1 R. R. BHOLE : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) how many holidays were declared
by Government in the years 1983-84 and
1984.85 ;

(b) how many are of Hindu, Muslim,
Christian, Buddhist and other religions ;
and
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(c) whether Government being secular,
propose to abolish all religious holidays
and declare all Saturdays and Sundays as
holidays ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) A
statement containing a list of holidays for
Central Government offices during 1983
and 1984 is attached. The holidays are
declared on the basis of calendar year,

(b) The composition of 16 holidays
is as follows :—

I. 3 National Holidays
1, Republic Day,
2, Independence Day, and
3. Mahatma Gandhi’s Birthday.

1. 8 Minority Community Holidays
(Compulsorily observed in all Central
Government Offices)

Christians : 1. Good Friday.
2. Christmas
Jains : 1, Mabhavir Jayanti

Budhists 1. Buddha Purnima
Muslims ¢ 1. Idu’l-Fitr

2. Idu'z-Zuha

JULY 25, 1984
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Sikhs 1. Guru Nanak’s
Birthday,

I, S Majority Cc;mmaniry Holidays

(3 1. Diwali

2, Dussehra

are observed compulsorily in all
Central Government offices, *

(¢) In regard to 3 other holidays for
this community, these are chosen ona
year to year basis for the offices in Delhi/
New Delhi by the Department of Personnel
and for offices located outside Delhi by
respective  Central Govt.  Employees
Coordination Committees from the follow-
ing 12 occasions of local importance :—

An additional day for Dussehra, Holi,
Jarmashtmi, Ram-Navami, Maha Shiv-
ratri, Ganesh Chaturthi/Vinayak Chatur-
thi, Makarsamkranti, Rath Yatra, Onam,
Pongal Sripanchami/Vasant Panchami,
Vishu/Vaisakhi,

However, Central Government organi-
sations like industrial, commercial and
trading establishments would observe 16
holidays out of which 3 national holidays
will be compulsory. The other 13 occa-
sions would, be decided by the respective
establishment or organisation on a yearly
basis,

(c) No such proposal is under
3. Mubarram, consideration.
Statement
List of Government of India Holiday for 1983
SI No. Holidays Date ~ Saka Day of the week

1 2 3 4 5 —
1, Republic Day January 26 Magha 6,1904 Wednesday
2. Holi March 29 Chaitra 8,1905 Tuesday
3. Good Friday April 1 Chaitra 11,1905 Friday
4, Mabhavira Jayanti April 28 Vaisakha §,1905 Monday
5. Buddha Purnima  May 26 Jyaistha 5,1905 Thursday
6. “Idu’l Fitr " July 12 Asadha 21,1905 Tuesday
7. Independence Day August 15 Sravana 24,1905 Monday
8, Janmashtami August 31 Bhadra 9,1905 Wednesday
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1 2 3 4 5
9. °Idu’z Zuha September 18  Bhadra 27,1905 Sunday
(Bakrid)
10. Mahatma Gandhi’s  October 2 Asvina 10,1905 Sunday
Birthday
11. Dussehra October 14 Asvina 22,1905 Friday
(Maha Ashtami)
12. Dussehra October ‘16 Asvina 24,1905 Sunday
(Vijay Dashmi)
13. °*Muharram October 18 Asvina 26,1905 Tuesday
14. Diwali (Dipavali) November 4  Kartika 13,1905 Friday
15. Guru Nanak’s November 20 Kartika 29,1905 Sunday
Birthday
16. Christmas Day December 25  Pausa 4,1905 Sunday
*Subject to change depending on appearance of the Moon,
List of Government of India Holidays for 1934
Sl Holidays Date Saka Day of the Week
No
1. Republic Day January, 26 Magha 6, 1905 Thursday
2. Holi March, 17 Phalguna 27,1905 Saturday
3. Mabhavir Jayanti April, 13 Chaitra 24,1906 Friday
4. Good Friday April, 20 Chaitra 31,1906 Friday
S. Buddha Purnima May, 15 Vaisakha 25,1906 Tuesday
6. °Idu’l Fitr July, 1 Asadha 10,1906 Sunday
7. Independence Day August, 15 Sravana 24,1906 Wednesday
8, Janmashtami August, 20 Sravana 29,1906 Monday
9, °Idu’z Zuha September, 6  Bhadra 15,1906 Thursday
(Bakrid)
10. Mahatma Gandhi's October, 2 Asvina 10,1906 Tuesday
Birthday ~
11, Dussehra October, 3 Asvina 11?1906 Wednesday
(Maha Navami)
12. Dussehra October, 4 Asvina 12,1906 Thursday
(Vijaya Dashami)
13, *Muharram October, 6 Asvina 14,1906 Saturday
14, Diwali (Dipavali) October, 24 Kartika 2,1906 Wednesday
15. Guru Nanak's November, 8  Kartika 17,1906 ° Thursday
Birthday
16. Christmas December, 25 Pausa 4,1906 . Tuesday

*Subject to change depending on appearance of the Mooh.
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~
“Irregularity in Recruiting Physically
Handicapped persons in B. S, L,

435. SHRI PIYUSH TIRKI : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether there was some reported
irregularity in the cases of recruitment of
physically handicapped in Bokaro Steel
Limited ;

(b) if so, dctails of the itregularities ;

(c) the number and percentage of the
physically handicapped persons employed
in BSL since January 1981 till date H

(d) details of the cascs of physically
handicapped persons pending for consi-
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deration by the management of a BSL ;
and

(e) priorities provided to phys.ically
handicapped employees in the matter of
promotion and other facilities in BSL ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P, SALVE): (a)and (b)
No, Sir.

() There is reservation for recruit-
ment of physically handicapped to the
Category ‘C’ posts in Bokaro Steel Plant.
The number and percentage of physically
handicapped persons in the plant in Cate-
gory ‘C’ posts since January 1981 till
June 1984 are as under ;=

Year No. of Physically Total No, of Percentage of physically
handicapped persons persons em- handicapped persons in
emyloyed in Bokaro ployed in Cate- terms of total number
during the year, gory ‘C’ posts. of persons employed

during the year in Ca-
. tegory ‘C’.

1981 16 2927 ’ Z)—.SS

1982 47 2391 1.96

1983 s 2543 0.31

1984 (Till Jupe

1984) 2 382 0.52

(d) The following nine handicapped
persons are on the penal for appointment,
80 far they could not be offered employ-

ment due to non-availability of suitable
vacancies —

-

SI. No

Name Deficiency

S/Shri
1. G. Thakur .. . Right hand handicapped
2, A.K, Jha e Left leg handicapped
3 P. N. Pathak Left hand handicapped
4. U.K, Jha Left leg handicapped
3. A, Kumar vee Right hand handicapped
6. R, Charan S ere Deafness
7. R, N. Tiwari vee Left leg handicapped
8. J. Mahto v Botb legs handicapped
9. B. K, Jha Left leg and left hand

——

handicapped.
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(e) There is no reservation or priority
in promotion of the physically handicap-
ved persons.  However, apart from get-
ting all the facilities that are available to
other eanployees of the plant, physically
handicapped persons are entitled to the
following additional facilities :—

L 4

(i) Conveyance allowance @ 10%, ba-
sic pay subject to a maximum of
Rs. 75 per month is paid to the
orthopaedically and blind regular
employees. (The ceiling is effec-
tive from 9-12-1983, prior to this
date, the ceiling was Rs, 50 per
month).

Similarty, employees having
vision less than 3/60 or field vi-
sion less than 10 in both the eyes
are also eligible for grant of this
allowance, This provision has
come into effect from 19th May,
1984 for employees who are al-
ready in service  For those, who
develop this disability later on,
the allowance will be given from
the date the disability is certified
by the competent medical autho-
Tity,

The employees getting reim-
bursement of local travelling ex-
penses are not eligible for this
allowance/ special allowance/trans-
port subsidy, -

(i) Under the medical treatment rules,
advance is admissible for purchase
of orthopaedic appliances which
is reimbursable in case the Com-
pany cannot buy the appliances
for any reason, As per existing
practice, the cost of artificial
limbs is reimbursed to those in-
Jjured while on duty.

Persons killed/injured in Punjab
Since 1981

437, *SHRI SURAJ BHAN: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No 5152 on 28th
March, 1984 regarding compensation paid
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to persons killed in Punjab during Punjab
Agitation and state 3

{(a) total number oOf persons killed
and injured in Punjab since 1981 till
date ;

(b) details of the compensation paid]
to be paid by Govermment for persons
killed or injured by police/para-military/
military firings and by territories in Pun-
Jab

(¢) if no compensation is to be paid,
reasons therefore; and

{d) details of the compensation paid/
to be paid for property destroyed in Pun-
jab ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENATASUBBAIAH) : (a)
It is not clear whether the question refers
to all persons killed and injured in Punjab
in all types of incidents from 198! on-
wards during Punjab agitation but inclu-
ding those unconnected with the Punjab
agiration, Detailed information is being
collected.

(b) and (¢) According to information
available from 1982-83 to 13th July, 1984
financial assistance of Rs 10,28,000 in
111 cases of persons killed and Rs.
3,79,500 in the case of 183 injured per~
sons, has been paid by the State Govern-
ment, This does not include amounts
paid to the families of policemen under
specific schemes aplicable to them.

’ (d) The information is being collected
and will be laid on the Table of the

House,

Targets and actual Production
of Steel

: ill the
43y, SHRI AJIT BAG : Wi
Minister of STEEL AND MINES be

pleased to state :

(a) the target of production  fixed
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for the different stecl plants dﬁring the the last three years ; year-wise ; and'
last three years, yearw'se and plantwise ;
(¢) whether any import is being made

(b) production of steel during the last if 30, details thercof 7"

three years, yearwise & plant-wise ;
years, ¥ plant-wise s THE MINISTER OF STATE OF THE -

) . MINISTRY OF STEEL AND MINES :
c) requirement of steel in the coun- (SHRIN. K. P. SALVE): (a) and (b)

try during the last three years, year-wise ; The targets and actual production of the.
integrated steel plants during the last
(d) total imports of steel made during three years is given below :

(‘000 tonnes)

1981-82 1982-83 1983-84

Target Actuals Target Actuals Target Actuals
Hot Meial
DSP 2742 2377 2820 2330 2200 2124.1
DSP 1291 1023 1320 1056 1060 977.5
RSP 1559 1336 1490 1203 1120 1150 0
BSL 2600 2192 2800 2194 2275 2275.1
11SCO 938 800 940 912 888 843.6
SAIL 9130 7728 9370 7695 7543 7370.3.—
TISCO 1840 1774 1840 1793 1840 1745.7
Total 10970 9502 11210 * 9488 9383 9116.0
Ingot Steel
DSP 2414 2115 2202 2130 1800 1837.3
DSP 1142 930 1056 952 850 806.2
RSP 1646 1203 1285 1144 1064 1087.7
BSL 2050 1793 1956 1829 1650 1680.8
1ISCO 758 600 656 624 628 542.9
SAIL 8010 6641 7155 6679 5992 5954.9
TISCO 1940 1956 1940 1946 1940 1973.0
Total 9950 8597 9095 8625 7932 7927.9

- (Plan)

Saleable Steel
DSP 1965 1818 1865 1838 1460 1574 4
DSP 910 782 868 812 658 602.4
RSP 1225 1091 1001 992 838 8624
BSL 1600 1472 1534 1529 1275 1288.0
11SCO + 600 488 532 500 500 443.8
SAIL 6300 5651 5800 5671 4731 4771.0
TISCO 1550 1605 1550 1620 1550 1626.0

Total 7850 7256 7350 7291 6281 6397.0
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(c) 'The demand for steel in the coun-
try as estimated by the Joint Plant Com-

-
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mittee during the last three yearsit as
under :

(in million tonnes)

Year Demard )
1981-82 10.520
1982.83 9.800
1983-84 9.918

(d) Imports of steel made by SAIL as
the canalising agency during the last 3

years are as under :

. (in million tonnes) -
Year Quaniity
1981-82 105~ )
1982-83 1.32
1983-84 0.57

et

(¢) During the current year upto the
end of June, 1984, a quantity of 18,058
tonnes of wire rods has been exported.
Export orders for 162,000 tonnes are
under execution, these comprise of plates,
wire rods, billets, C. R. coils and struc-
turals,

States prone to infiliration

441. SHRI ATAL BIHARI VAJ-
PAYEE : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) names of districts of Assam, West
Bengal, Bihar and Delhi which are prone
to infiltration of persons from Bangla-
desh ;

(b) estimated numbers of Bangla-
deshies in each of these districts as at
present ;

.

(c) steps taken about them ; and

(d) how many of them in each dis-

trict have got their names entered in vo-
ters’ lists ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P, VENKATASUBBAIAH) : (a) All
the border districts are particularly prone
to infiltration.

(b) Firm figures of infiltrants are not
available, A total of 40292 infiltrators
were detected in Assam and Bengal and
deported during the years 1980, 1981, 1982
and 1983 (upto October, 1983)

(c) and (d) Those who have come
illegally on or after the 25th March, 1971
are liable to deportation on being detec-
ted. Information as to whether any of
them managed to get their names entered
in the voters’ lists is not available.

Central Programme to bring SC/ST
above poverty line «

442. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
HOME AFFAIRS be pleased to state :

(@) whether some State Governments
in consultation with the Central Govern-
ment have launched programmes so as to
enable the scheduled castes and Scheduled
Tribes to cross the poverty line during
the Sixth Five Year Plan period ;

(b) if so, the namds of such States
and the target set by those States for
the purpose ;

(c) whether such programmnies huve
been launched in Andhra Pradesh ; and

»
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-
(d) if so, the progress made in (b) ~ A statement is astached.

Andhra Pradesh so far 7
¢c) and (d) Yes, Sir., 7.04 lakhs
THE MINISTER OF STATE IN THE Scheduled Caste Far-ilies and about 1.145
MINISTRY OF HOME AFFAIRS lakh Scheduled Tribe families have been
(SHRIMATI RAM DULARI SINHA): economically assisted upto the month of
@) Yes, Sir, May 1984,

Statement

Ltst showing the ViIth Plan Targer

(No of families)

Name _ SC ST
1. Asndhra Pradesb 7,50,000 50,000 °
Z Assam },14,000 2,00,429
3, Bibar 30,48 000 2,00,000
4. Gujrat 2,36,000 3,50,000
3, Haryana 3,60,000 -
6. Himachal Pradesly 86,000 43,749
7. Jammu & Kashmis —_— _

§. Karnataka 5,30,000 15,500
9. Kerala 2,38,000 16,000
10: Madhya Pradesh» 3,00,000 6,18,000
§1. Mabasashtra 8,54,000 N.A
12. Manipus 2,686 N.A,
13, Orissa 4,00,000 5,14,794
14, Punjab 4,19,000 -
15. Rajastham 5,00,000 50,000
16, Sikkim- 3,400 N, A,
71, Tamil Nadw 9,17,000 19,000
|, Tripurs 25,526 N. A,
9. Uttar Pradestr 15,00,000 * 3,100
20, West Bengal 11,12,000 1,08,275
41, Chandigarb v 151 _. [
22, Delbi . 40,000 -
'23.. Goa, Daman & Diw - - 1,500
24, Pondicherry 9,000 ...

* 75, A&N Islands ‘ - — . 3,700
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Charter of demands submitted by
Employees Union of NALCO

444, SHRI CHINTAMANI JENA :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the Coordination Com-
mittee of Employee’s Union functioning
in the NALCO has submitted a charter of
their demands for fulfilmeit by 28 June,
1984 ; and

(b) if so, what are their demands and
the action taken by the authority there-
on ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K, P. SALVE) : (a) The
Coordination Commitice of the NALCO
Employees® Unions had submitted a char-
ter of demands. However, there is no
stipulation in the charter of demands for
fulfilment by 28th June, 1984,

(b) The demands submitted by the
Coordination Committee of Employees
Union of NALCO are briefly as follows :

(i) Revision of Pay structure for
NALCO Employees in conformity
with the scales prevalent in other
comparable public sector under-
takings with effect from 1.4.1981.

(iip Payment of House Rent Allo-
wance to employees at 30%; basic
pay per month from the date of
joining ; Mining/Camp allowance,
City Compensatory Aliowance for
employees stationed at Bhubanes-
war, Bad Climate Compensatory

allowance.

Liberalising the rules for better
promotion prospects, stopping of
deputation in non-executive cate-
gories, training facilities, leave be-
nefits for non-executives at par
with executives, Constitution of
Grievances Committee, Grant of
Vehicle advance, Lransport sub-

’

(i)

SRAVANA 3, 1906 (SAKA)

Written Answers 66

sidy, establishment of subsidised

Canteens and enhancement of

Insurance Coverage for non-exe-

cutives to the level of executives -
and enhancement of Project allo-

wance,

Bilateral discussions between the mana«
gement and the represeatatives of the
Unions were held on the issues raised in
Charter of demands on 24.2.1984, 28th
and 29th June, 1984 and the next discus-
sion is to be held on 30th July, 1984,

Presentation of different segments
of population in Punjab police

445. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether strength of the police in
Punjab-does not reflect an even distribu-
tion/representation of the different seg-
ment of population ;

(b) composition of population and
their representation in Punjab police at
present ; :

(c) whether Government have taken
steps to ensure that it is brought at par ;

(d) whether Government propose to
recruit some eligible ex-servicemen in po-
lice so that their chances are not exploi-
ted by political parties ; and

(e) if so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (e) Police, is a State subject,
No data as asked for in the question is
compiled by the Central Government.

Licences issued to some Firms to
manufacture Colour T, V., Sets

446, SHRI CHHITUBHAI GAMIT :
Will the PRIME MINISTER be pleased

to state ;
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(a) whether Government have recent-
ly issued some licences to some firms to
manufacture colour tcl.cvision sets ; and

(b) if so, the details regarding the
production capacity and cost, etc. and the
time by when it is likely to come in the
open market ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOP
AND CIVIL SUPPLIES (DR. M.S.
SANJEEVI RAO) ; (a) Yes, Sir.

(b) The production of Colour T, V,
sets has already started in the country,
As for the details regarding the produc-
tion, capacity, etc., these are being com-
piled,

Conducting of 1FS and ONGC Trainee
Officers Examinations

451, SHRI LALA RAM KEN:
Will the Minister of HOME AFFAIRS
be pleased to state : _

(a) whether Government are aware
that the dates fixed for conducting 1FS
(Indian Forest Service) and ONGC
Trainee officers examinations was 22,
July, 1984 ;

(b) whether two All India level
examinations have ever been conducted in
the past at a time ; and

(©) if so, when and the reasons for

holding these examinations simultaneo-
usly ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
P. VENKATASUBBAIAH) (a) to(c)
The Indian Forest Service examination
conducted by the Union Public Service
Commission and the ONGC Trainee
Officers examination conducted by the
Oil & Natural Gas Commission were

" both held on 22nd July, 1984,
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The Union Public Service Commission
conducts various exeminations on diffes
rent dates throughout the year The
annual programme of examinations is
prepared well in advance and |circulated
to various State Public Service' Commis-
sions/Banking Service Recruitment Boards/
educational institutions etc. throughout
the countrv, so as to enable them to
suitably adjust the dates of various
academic/competitive examinations, if
any, held by them so that these do not
clash with the Commission’s Examina-
tions, Copies of Commission’s programme
of examinations in respect of the year
1984 were circulated to various universi-
ties, State Public Service Commissions
etc. in August, 1983 itself. Inspite of
this, the possibility of clashing the dates
of any of Commission’s examinations
with the examinations conducted by other
Institutions/Organisations cannot be
altogether ruled out,

The Oil & Natural Gas Commission
had already received information from
certain candidates that they would not
be in a position to appear in the Officer
Trainee examination and would like to be
given test at a later date. Keeping in
view the difficulties of such candidates, the
ONGC are understood to be working out
the details of holding another examination
for them,

No case of two Afl India level exami-
nations being conducted simultaneously
in the past, has been brought to the
notice of Government,

Torturc Methods used by Indian Police

452, SHRI T.S. NEGI: Will the
Minister of HOME AFFAIRS be pleased
to state ©

'

(a) whether Indian  figures in
Amnestly International reports for coun-
tries which indulge in torture;

(b) if so, full details of such'cascs;
and
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(c) whether Government on the basis
of reports available with them on wides-
pread torture methods used by the Indian
Police, propose to take steps to stop
torture as a routine method for obtaining
confessions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(@) India figures in an Amnesty Inter-
national report titled ¢Torture in the
Eighties’,

(b) Killings of naxalites; deaths in
police custody ; deaths in fake encoun-
ters; Bhagalpur Jail blindings and certain
other cases have been mentioned,

() Any recourse to third degree
methods in the course of investigation of
crimes has been frowned upon by the
Central Government and the State Govern-
ments Government of India have from
time to time, advised the State Govern-
ments to ask the police to shun such
methods and adopt scientific methods of
investigation.

Fall in Production of Radio Receiver

453, SHRI MANMOHAN TUDU :
Will the PRIME MINISTER be pleased
to state :

(a) whether there has been a fall in
production of radio receiver in the
country; and

(b) if so, since which year and
reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M. S.
SANIJEEVI RAO) : (a) Yes, Sir,

(b) During 1983, reported production
of radio receivers was 6 million numbers
as compared to 7.1 million numbers
recorded during 1982. This was due to
several reasons e.g., lock outs of several
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months in some radio receiver manufac-
turipg factories, lock outs also of several
months in a major component manufac-
turing company,

The demand could also have been
affected by the expected wide coverage
by Doordarshan,

Special Courts/Tribunals to Deal with
Extremists in Punjab

454, SHRI AJK. ROY: Will the
Minister of HOME AFFAIRS be pleased
to state ;

(a) whether there would be special
courts and Tribunals to deal with the
extremists who have been arrested in
Punjab;

(b) if s0, the details thereof; and

(c) if pot, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (c) There Special Courts have been
established in Punjab in accordance with
the provision of the Terrorist Affected
Areas (Special Courts) Ordinance, 1984
(9 of 1984) which was promulgated by
the President on 14th July, 1984, Copies
of the Ordinance were laid on the Table
on 23rd July, 1984,

Area Oriented Tribal Sub- Plan of
Rajasthan .

456. SHRI BHEEKHABHAI : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware
that Rajasthan Tribal Syb Plan had main
thrust on area development and not for
the benefit of individual beneficiaries;

(b) if so, the steps td be taken to
improve the quality of tribal people ;
and
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-~
(c) reasons as to why Government

propose to change the area-oriented

objective to beneficiary oriented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(@) to (c¢) The State Government of
Rajasthan adopted the following four
main objectives for tribal development
during the Sixth Plan :

(i) taking up family oriented bene-
ficiary programmes through rais-
ing productivity levels of the
beneficiary families in the field of
agriculture, horticulture, animal
husbandry, forestry, small indus-
tries, etc., with a view to bring
them above the poverty line.

(ii) climination of exploitation of
tribals in the sphere of alienation
of land, money-lending, debt
bondage, forest etc.

(iii) education alongwith human re-
source development has been
empbhasised as key sector.

(iv) creation of adequate infra-
structure in all sectors of develop-
ment,

Since the poverty ameliora-
tion is the most important objec-
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tive the State Government was
advised to quantify more funds
for family oriented schemes and
to implemen. the same with
firmness in order to bring 509/ of
the scheduled tribe families above
the poverty line.

Grant of Permission for taking Commercial
Employment by Retired Government
Servants

457. SHRI D.S.A. SIVAPRAKASAM :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any retired Government
servants belonging to Central Service
Group A post to Central Service Pension
Rules who draw pay of Rs. 2500/- and
above at the time of retirement has
applied for taking commercial employ-
ment under Rule 10 during the last two
years; and ’

(b) if so, details of the persons
concerned to whom permission was
granted and naturc of commercial

employment which was permitted to take
up by the officers concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH): (a)
Yes, Sir.

(b) A statement is attached.

Statement
Statement regarding post-retirement Commercial Employment of Reiired O ficers
of Central Government who drew pay of Rs. 2500/- and above at the time
of retirement and who are governed by rule 10 of CC S (Pension) Rules

1972.  (As per information available with Department of Personnel
and A: R.)
(For the period from 1,7,1982 to 30.6 1984)
S. Name of Retired Post held at the time Nature of Commercial
No., Officer of retirement employment for which
: permission was granted
—— Ty e 4

o

1. Shri M.V. Venkatesan

2. Shri C.S. Swaminathan

Member, Central Water
Commission

Secretary, Mines

Consultancy practice in the
field of Waier Management
+ and Irrigation Studies,
Part-time Director on the
Board of M/s Glaxo Labo-
ratories (Private) Limited.
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1 2 3 4

3. Shri 0.V, Kuruvilla Chairman, Central Board Chairmanship of Sanyukta
of Direct Taxes Bharat Finance Corpora-

tion (Private) -Limited,
Bombay, .

4, Shri S.S. Shafi Chief Planner Town and Planning Co-ordinator with
Country Planning Orga- Dar-Al-Hansda Jeddha.
nisation

5. Shri H.N. Aggarwal Level-1 in the Senior Assistant Secretary in the
Administrative Grade of Institute of Electronics and
the Indian Telecommuni- Telecommunications Engi-
cation Service, neers, Delhi,

6. Shri J.S. Marya Director General, Road Consultancy Assignment
Development with M/s Construction India

Lfmited, New Delhi.
]

7. Shri K.N, Bhutani Member, Central Board Directorship on the Board
of Direct Taxes of Directors of M/s

Barmaco Fabricators (Pri-
vate) Limited.
. 8. Shri J.S. Khohli Chief Engineer (Level-T) General Manager with M/s
Military Engineering Southern Engineers and
. Service Carriers (Private) Limited,
Calcutta.
9. Shri G.S. Gourishan- Member, Ordnance Fac- Executive Director with
karan tories Board M/s Travancore Rayon
Limited, Madras.

10, Shri K X, Dhar Director of Inspection, Deputy General Manager
Planning & Publication, with M's Weston Electro-
Central  Board of nics, New Delhi. -
Direct Taxes

11. Miss Amrita Grover Level-I post in the Financial Consultant with
Indian Audit and M/s Aja Business Service

- Accounts Limited, New Delhi.

12, Shri T.K. Saran Adviser, Construction, Consultancy  Practice in
Bureau of Public Enter- Project Construction.
prises

13, Shri J.D.A, John Indian Telecommunica- Manager (Administration)
tion Service in Diners Club of India

(Private) Limited, Banga-
lore,

14, Dr, H.N, Sethna Principal Secretary Directorship with M/s

Tata Sons Limited
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-

15. Shri P.L. Gurnani

16, Shri Manjit Singh
17, Shri M.M. Mehta

18, Shri K.D. Bali

19. Shii P K, Mallik

20. Shri K.S. Bhatnagar

21. Shri G. Dawarka-

nathan

- 22, Shri H.S, Krishnaswamy

Member, Central Water
Commission

Joint Controller General
of Accounts Ministry of
Finance

Level-1 post in the
Indian Audit and
Accounts

Engineer Member, Dethi
Development Authority,

Joint Secretary, Depart-

ment  of Company
Affairs
Secretary, Department

of Company Affairs

Level.Il post in the
Indian Audit and
Accounts Department

Member, Central Water
Commission

Consultancy practice in
Watcr Engineering.

Consultancy  Assignment
with M/s Tata Consultancy
Services,

Executive  Director with
M/s Bhanu Industries
(Private) Limited, Hissar,

Consultancy Practice in
Engineering Field.

Practice as Chartered
Accountant,

Chamber Practice' in Cor-
porate Laws

Vice-President  (Finance)
with M/s Southern Petro-
Chemical Industries Corpo-
ration Limited,

Consultancy Practice in the
field of Water Resources

L evelopment,

Report of High Power Panel on
) Minorities
)

458, SHRI 'ASHFAQ HUSSAIN :
Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether he will place on the Table
of the House the High Power Panel
(Headed by Dr. Gopal Singh) report
along with action taken report during this
scssion of Parliament ; and

(b) the reasons for delay ?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) The matter is under consi-
deration of the Government.

uwegiw § fanAge
& WOAIY
459, = gfg =7 9= : I gEm
oY & A g5 FAT &Y FAT HIA
f& . -

TNIAT,

(%) =ar argaT fwm, AT F
FqIEr aig ¥ famarge w1 9q1 I
¥ faq dgd foadg  gacARET
fafare grar =q19%F &I 9T JIH
fraT T Wi ¢ ;

(@) afegi, @ #a av feal
ara & a1 fog feer & fame &
WORTIY &1 9T A § ;
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() w7 FIGRTT ¥ 5@ qaq A
@wﬁa‘ﬁm fae e ar g ; 9

(w) afe &, a1« qftzﬁaar
fead &Y wfagr gwr gz« 9T W
Srgay ?

feara Wik @ AAeR & TR
oY (% QR0 &o dto @AteR) : (F)
wfas mqww frr e & AITAT
oy & st e #  famse
Frsrat w1 faeqa TaQT FT @ R

(=) faow g7 g o 97 q% &
T F WIATTL QT T §A A FTwq
40-50 fao =@ fawrge werd =0
AT ATYT TAT § 1

(7) X (w) fam@ wEww =7
w7 WA 1A § AR} gafag qor af
AT gl ot qaagi A af gy

Wild Life in Andhra Pradesh

463. SHRI A.R. MALLU: Wil
the PRIME MINISTER be  pleased to
state :

(a) whether Government's attention
has been drawn to the news-item dated
20 June, 1984 that the wild life in the
agency areas of Andhra Pradesh are now
exposed to a new danger, electropoaching,
and poachers have discarded guns and
arrows, traps and high-ladders and elec.
trocuting animals by making use of the
power transmission lines ;

(b) whether lakes and ponds which
the animals visit mostly during night to
quench thirst, are the spots chosen for
this nefarious activity ; and

(c) if so, whether Central Govern-
ment propose to take some safety mea-
sures regarding the wild life ?

SRAVANA 3,1506 (SAKA)
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THE DEPUTY MINISTER IN THE
DEPARTMFENT OF ENVIRONMENT
(SHRI. DIGVUAY SINH) : (a) to
(c) | Information is being collected "rom
the State Government and will be placed
on the table of the Sabha as soon as it

is reccived.

Persons Died in Fire in Sultanpuri and
Mayapuri

464, SHRI JAGPAL SINGH :
PROF. AJIT KUMAR MEHTA:

SHRI - RAJNATH SONKAR
SHASTRI :

SHRI TRILOK CHAND :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a number of persons
died in devastating fire that broke out

recently in the cluster of jhuggis in Sultan-
puri, and Mayapuri Delhi recently ;

(b) if so, the details thereof ; and

(c) the action taken by Government

* in the matter ?

THE MINISTER OE STATE IN THE
MINISTRY OF HOME AEFAIRS
(SHRI P, VANKATASUBBAIAH) : (a)
and (b) On 2ist May, 1984, there was
an incident of fire in the jhuggis at
Sultanpuri in which 5 persons lost their
lives and 8 persons sustained burn
injuries. Thereafter on 29th May, 1984,
a fire broke out in Kirti Nagar industrial
Area, Timber Market (Mayapuri Ring
Road Crossing) in which 978 jhuggis
were completely gutted. One boy was
burnt to death in this incident.

() According to information receiv-
ed from Delhi Administration two cases
have been registered by the police in
connection with the incidents of fire and
both the cases are under investigation.

The Lieutenant Governor nas also
erdered magisterial enquiries to be con-
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—

ducted by the Additional District Magis-
trates into'thcsg two incidents, The
Additional D.strict  Magistrate  have
since submitted their reports which are
under Consideration with Delhi Ad-
ministration.

The Delhi Administration has also
given fiaancial assistance to the next.of
kin of ihe deceased and injured persons
as well as to other affected families,

Implementation of the 20-point Pro-
gramme by States

465. SHRIMATI VIDYA CHEN-
NUPATI :  Will the Minister of
PLANNING be pleased to state :

(a) whether Government have receiv-
ed implemeotation reports on 20-Point
Programme from the States ;

(b) if so, the names of the States
who have sent their reports and details
thereof ; and

(c) the names of the defaulter States
and the reasons thereof?

THE MINISIER OF PLANNING
(SHRI P, C. SETHI): (a) Yes, Sir,

(b) and (c) All the States are send-
ing the Monthly Progress Reports on the
implementation of the 20-Point Programe,
though, sometimes the Reports from cer-
tain States are delayed. The Progress
Reports for June, 1984 of all States except
Tripura are laid on the table of the
House. [Placed in library. See No.
LT. 8466/84]. Reports from Tripura
for the months from April 1984 are

awaited.
L[]
Approval of Electronic in motion Weigh
Bridges for Railways and Lorries
with Foreign Collaboration

466, SHRI BALKRISHNA WAS.-
NIK : Will the PRIME MINISTER be
pleased to state :

TJULY 25, 1984
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(a) the total number of applications
still awaiting approval of Government
for electronic-in-motion weigh bridges for
railways and Jorries with foreign colla-
borations along with the names of Indian
companies or firms and Collaborators
with countries of origin ;

(b) whether Government have been
assessing the maximum benefits and suit-
ability in the context of Indian condi-
tions of these projects and collaborators’
devices ;

(c) if so, the details thereof and
which is the foreign country or collabo-
rator that can bc deemed to be the best
producer of such electronic-in-motion
weigh bridges along with particulars of
both Indian company and foreign colla-
borators ; and

(d) how long it would take to com-
municate approval of such a project ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M.S.
SANJEEVI RAO) : (a) There is no
application awaiting Government approval
at present.

(b) Yes, Sir,

(c) Some of the items of this range
of products are of customs built nature
to suit the specific needs of its users.
However, general purpose systems are
made in Sweden, UK., US.A etc. A
few companies like ASEA AB, TELUB
AB, in Sweden etc, are understood to
have acquired international repute.

(d) - Does not arise in view of (a)
above,

Settlement of Statcless People in
- Sikkim

468, SHRI AMAR ROY PRADHAN:
Will the Minister of HOME AFFAIRS
be pleased to state ;
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(a8) whether some Stateless people in
the Sikkim have settled there ; Fand

(b) if so, the humber of Stateless
people and steps government propose to
take to award citizenship rights to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) An order was issued on
16th Mav, 1975 under Section 7 of the
Citizenship Act, 1955 providing that every
person who immediately before 26th
April, 1975 (date when Sikkim became
the 22nd State of the Indian Union) was
a Sikkim Subject under the Sikkim sub-
jects Regulation, 1961, would be deemed
to have become a Citizen of India.
Those who were not registered under
the aforesaid Regulation of 1961 or
were not eligible to be so registered are
among the persons who may bs regarded
as stateless, unless they have a claim to
any other nationality,

The claims of such persons for citizen-
ship are to be considered with due cau-
tion keeping in view the provisions of the
Citizenship Act, 19535, )

Finalisation of West Bengals Annual
Plan for 1984-85

471, PROF. RUP CHAND PAL :
Will the Minister of PLANNING be
pleased to state :

-

(a) whether the West Bengal Annual
Plan for 1984-85 has not been finalised
so far ; and

(b) if so, the reasons therefor ?

THE MINISTER OF PLANNING
(SHRI P.C. SETHI) : (a) The West
Bengal Annual Plan for 1984.85 has not
been finalised so far, .

(b) The Government of West Bengal
have not been able to satisfy the Planning
Commission about the availability of re-
sources of an order anywhere near the_
Plan size that they have asked for,

SRAVANA 3, 1906 (SAKA)
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Recommendations of Judicial Com-
missions on Communal Riots

473, SHRI BASUDEB ACHARIA :

SHRIMATI SUSEELA GO-
PALAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether since 1970 four Judicial
Commissions such as the Justice Raghubir
Dayal Commission on Ranchi Riot of
1968, the Justice Jagmohan Reddy Com-
mission on Ahmedabad Riot of 1969,
the - Justice Madon Commission on
Bhiwandi Riot of 1970 and the Justice
Jitendra Narayan Commission on Jam-
shedpur Riot of 1980 have inquired in
detail into four of the major communal
riots that had rocked the country ;

(b) whether these Commissions -have
made a series of recommendations on a
multi-dimensional approach to combat
the cancer of communalism ;

(c) if so, the digests of these recom-
mendations ; and

(d) the steps taken to formulate an
action programme based on these recom-
mendations all these years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (d) The Central Government has
not appointed these Commissions of In-
quiries, Sub-Section (4) of Section 3
of the Commissions of Inquiry Act, 1952,
provides that the appropriate Government
shall cause to be laid before the House
of the People or, as the case may be,
the Legislative Assembly of the State,
the report, if any, of the Commission of
Inquiry appointed under that Act, toa
gether with a memorandum of the action
taken thereon, within a period of six
months from the submission of the re-
port by the Commission to the appro-
priate Government. The reports of the
Commissions of Enquiry appointed by
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-the various State Governments thus have
to be 1aid on the Table of the Legislative
Assembly of the State concerned only.

Proposal to set up Atomic Power Plant
in Kerala

474 SHRI P.K. KODIYAN: Will
the PRIME MINISTER be pleased to
state :

(a) whether a Seminar held in Cochin
recently under the auspices of seven orga-
nisations led by the Organisation for
Protection from Nuclear Radiation has
submitted a memorandum to the Prime
Minister requesting to drop the proposal
to establish a nuclear power plant in
Kerala ;

(b) if so, the details thereof ;

(c) whether Government have studied
the points made in the memorandum in
support of their demands ; and

(d) if so, the details and Government’s
decision thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATILY : (a) Yes, Sir.

(b) The main argument in the memo-
randum is that Kerala being a densely
populated state and since the natural
radiation is higher than in the Western
countries, establishment of a Nuclear
Power Plant in Kerala is not advisable.

(c) and (d) The Site Selection Com-
mittee while selecting sites for Nuclear
Power Stations takes into account all
relevant factors like geological conditions,
general hydrology, seismic, meteorological
conditions and environmental faciors
like density of population, land use pat-
tern and the radiation exposure from
postulated accident conditions.

JULY 25, 1984
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Air and Water Pollution in
Visakbhapatnam

477. SHRI K.A. SWAMI : Wil
the PRIME MINISTER be pleased
to state :

(a) whether Government are aware of
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